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BEFORE THE NATIONAL GREEN TRIBUNAL,

(EASTERN ZONE BENCH), KOLKATA

ORIG ALAPPLI ON No: oF2 5 GZ\

In the matter of :

Manoranjan Kalas and Others ..... Applicants

-Vrs-

Union of India and others ... Respondents

SYN PSIS

The Applicants filed the above original Application under

Section 18 (l) read with section 14 (r), 15 and 17 of the National

Green Tribunal Act, 2010 for Revocation of Environmental

clearance bearing EC Identification No Bc2lg00l0Rlg0l13

granted to the Duburi New Building Stone euerry,

Nijagadatapang Mouza due to the severe environmental

pollution, degradation of the ecosystem, destruction of farming

and agricultural land and damage to the house of nearby villages,

including village Malipada of Kanpur Gram panchayat in the

District of Khurda.
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07.07.2018 :

November,20l9:

09.09.2020 :

27.01.2022 :

LIST OF DATES

An Advertisement No-7329 was issued for

long term lease in respect of Duburi New

Building Stone Quarry,.

The villagers of village Malipada came to

know that the EC in respect of Duburi New

Building Stone Mine, has been granted to one

Sri Sukanta Kumar Biswal (Respondent No

I 1).

A Meeting was held by the Villagers of

Malipada for the proceeding of the public

Hearing.

The villagers of Mallipada have approached

to the various authorities of the State

including the Respondents and local elected

representatives by filing representations

through Regd. Post on 27.01.2022.
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27.01.2022

20.07.2022

06.t0.2023

01.10.2024

After receipt o1' the representations of the

villagers, The Sarpanch, Kanpur Gram

Panchayat, M.L.A., Khurda and Somali

Sahoo, State Spokesperson of Bharatiya

Janata Party sent letters to the Collector &

District Magistrate, Khurda requested to the

said authority to cancel the lease of Duburi

New Building Stone Mine.

An order was passed in W.P. (c) No. 8644 of

2022 by the Hon'ble High Court.

A news was published in the Odia newspaper

"Sambad" regarding extensive excavation,

gradual destruction of the greenery around the

village, damage caused to the houses due to

blasting and huge pollution created by the

vehicles engaged by the Duburi New Building

Stone Mine.

Representation was given by the Villagers of

Mallipada along with the English Translation

copy to the Collector, Khordha stating their
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grievances and the illegally committed in

permitting of the Respondent No.ll to continue

the illegal mining.

: An appraisal to the proposal of the Respondent

No.ll via SEIAA File No.228377/17_

MINB2/09-2021. The guidelines issued by the

Respondent No.3 regarding specifiing the

manner of mining, the necessary measures to be

taken by the Lessee and specific mandatory

conditions to be adhered by the Lessee during

the mining activities.
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By the Applicants through
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BEFORE THE NATIONAL GREEN TRIBUNAL,

(EASTERN ZONE BENCH), KOLKATA

ORIGINAL APPLICATION No : oF 2025 @Z\

In the matter of :

An application under Section 18(1) read with

section l4(1), 15,17 of the National Green Tribunal

Act,2010 ;

AND

In the matter of ;

An application for Revocation of Environmental

Clearance bearing E,C Identification No.

8C21B001OR180113 granted to the Duburi New

Building Stone Mine, Nijigada Tapang Mouza by

the Government of India, Ministry of Environment,

Forest and Climate Change (Issued by the State

Environment Impact Assessment Authority)

(SEIAA), Orissa, due to the severe environmental

pollution, degradation of the ecosystem, destruction

of farming and agricultural land and damage to the

houses of nearby villages;
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AND

In the matter of ;

1) Manoranjan Kalas, aged about 40 years, S/o- Late

Raghunath Kalas, AtlP.O.-Malipada, P.S.-Jankia,

Dist-Khurda.

2) Bhabani Charan Rath, aged about 54 years, S/o-

Late Durga Prasad Rath, resident of Plot No. D/20,

BJB Nagar, Bhubaneswar, PS-Baragada,

Bhubaneswar, Dist- Khurda.

3) Manguli Kalash, aged about 45 years, S/o-Late

Raghunath Kalash, At / Po-Malipada, P.S.-Jankia,

Dist-Khurda.

4) Sailesh Kalas, aged about 32 years, S/-Ullash Kalas,

At / Po-Malipada, P.S.-Jankia, Dist-Khurda.

.Applicants

-Versus.-

l. Union of India, represented through the Secretary,

Ministry of Environment and Forest and Climate

Change, At-Indira Paryavaran Bhawan, Jorbagh

Road, New Delhi, Pin Code-I10003, E mail: secy-

moef@nic.in.

2. State of Odisha, represented through the Additional

Chief Secretary, Forest, Environment and Climate

Change Department, At-Kharavel Bhavan, P.O./P.S.

Bhubaneswar, District-Khurda , Pin1 51 001 , Odisha,

E-mail : fesec.or@nic. in.

PRADINA IUMAN M(lfiATh
l{otary, Cuttack Town
Q ocr-'l . ltl o -O l'.1 - 04/ 1 99.9

d
dV
s
6.;\

B

E
\

I

t'1



lo
1

aJ Directorate of Mines, rcpresented by its Director,

Odisha, Directorate of Mines, Unit-V Bhubaneswar,

Odisha, 75 1001, email :dirmms-rev@gov.in.

Director of Geology, Bhu Bigyan Bhawan, Keshari

Nagar, Bhubaneswar, Odisha, 751001, email :

dir. geology@odishaminerals. gov. in.

State Environment Impact Assessment Authority

(SEIAA), Orissa, represented through the Member

Secretary At- 5RF-2/1, Acharya Vihar, Unit-IX, OPTCL

Colony, Anand Bazar, Bhoi Nagar, Bhubaneswar, Odisha

7 5 1022, Email : ms-seiaa-or(@gqy. in

State Pollution Control Board, Odisha, represented

through it's Member Secretary, At- Paribes Bhawan,

A/118, Nilakantha Nagar, Unit-8, Bhubaneswar, District-

Khurda, Pin Code- 751012, E mail:-

member. secy@ospcbboard.org

The Collector & District Magistrate, Khurda,

AtlP.O./City/District-Khurda. Pin Code-752055, E

mail: dm-khurda@nic. in.

Tahasildar, Khurda, Atl P.O.I City/Dist.-Khurda, Pin

Code-752055, Email:tahasildarkhordha@gmail.com &
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IWs. Shree Jagannath Temple Administration, Puri,

represented through the Chief Administrator, At-Grand

Road, P.O./City/District- Puri, Pin Code-752001, email:

iasannath .or(Enic.in
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10. Duburi New Building Stone Mine, NijagdataPong,

represented through the Lessee-Mr. Sukant Kumar

Biswal, At-Nijagadatapang, P.S/District- Khurda-

752018.

11. Mr. Sukant Kumar Biswal, At-Nijagadatapang,

P.S/District-Khurda-752018, Present Address: At-

Ekamra Villa, IRC Village, Nayapalli. Bhubaneswar-

75 1015.

..... Respondents

THE APPLICANTS ABOVE NAMED

BEG TO STATE AS FOLLOWS:.
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1) That, the address of the Applicants are given above for the

service of notices of this Application. Applicant No.l also

authorized by other applicant to look after and swear the affidavit

on their behalf.

2) That, the addresses of the Respondents are given above for

the services of notices of this Application.

3) That, the Applicants above named begs to present the

Memorandum of Application for Revocation of Environmental

Clearance bearing EC Identification No. EC2lB00lORl80113

granted to the Duburi New Building Stone Mine, Nijigda Tapang

Mouza granted to Respondent No-l 1, due to the severe

(
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environmental pollution, degradation of the ecosystem,

destruction of farrning and agricultural land and damage to the

house of nearby villages, including village Malipada of Kanpur

Gram Panchayat in the District of Khurda

4) FACTS IN BRIEF

4.1. That, the Applicants are local villagers and residents of

Malipada of Kanpur Gram Panchayat in the District of Khurda,

within close proximity to the Duburi New Building Stone Mine

located in Nijagadatapang Mouza. The Applicants have e
d
Vchallenged the action of the Opp.Parties in taking steps to settle

the Duburi New Building Stone Quarry without considering E

environmental pollution, degradation of ecosystem, fertility of

-tr)
A

s
b

agricultural land and darnages to the houses of nearby villagers.

Applicants who are villagers of Malipada rely heavily on

agriculture and farming as their primary source of livelihood and

the operation of the Quarry has caused extensive damage not

only to their agricultural lands but also to their houses that have

started showing cracks due to impact of the blasting. Applicants

being aggrieved by the illegal operation of the Quarry have

prayed for proper enquiry and investigation and for strict

lr
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compliance of the Orissa Minor & Minerals Concession Rules as

well as Air (Prevention and Control of Pollution) Act, 1981 r/w

Environment (Protection) Act, 1 986.

4.2 That, bereft of unnecessary details, the brief facts giving

rise to the present petition is that the Jagannath Temple

Administration, Puri, is the owner of Duburi New Building Stone

Quarry. Prior to 2018, Temple Administration had been putting

auction and settling the said Duburi New Building Stone Quarry

in favour of various auction holders. The Jagannath Temple

Administration, Puri, issued an Advertisement No-7329

dtd.07.07.2018 for long tenn lease in respect of Duburi New

Building Stone Quarry. The said Sairat source is mentioned at

serial no 22 of the Table showing the Sairats of Shree Jaganath

Temple Administration, Puri to be auctioned, that is enclosed

with the advertisement. Copy of Advertisement No-7329

dtd.07.07.2018 is annexed herewith as ANNEXURE-I and the

translated copy the same is marked as ANNEXURE- 1-A.

4.3. That, the Duburi new building stone quarry is situated in a

hill namely Duburi which is under the Revenue Village of

Nijagadatapanga, Ps-Jankia, Dist-Khurda. In one side of said

l/
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Duburi Quarry, Revenue Village Nijigada Tapanga is situated and

in other side of said Duburi hill, village-Malipada is situated

Duburi New Building Stone Quarry is surrounded by vast patch

of agricultural land of village Nijigada Tapanga and Malipada.

Prior to 2018, said Duburi New Building Stone Quarry was put

to auction by the Temple Administration and the auction holders

have damaged the nearby agricultural land as well as residential

house of nearby villagers namely Nijigada Tapanga and

Malipada. Prior to 2018 the earlier auction holders had excavated

.-
-.s
dv /

stone upto 150 rnts below from the surface area for which a big

pond has been created over the Duburi new building stone s

quarry. On the basis of written complaint submitted by the

'b
6
b
stvillagers (Affected persons) said Duburi New Building Stone

Quarry was not put to auction for a period of two years

However, all of a sudden in the year 2018, Jagannath Temple

Administration issued an Advertisement on 07.07.2018 and

invited lease applications fiom the intending bidders. Following

huge public agitation, the auction process in respect of Duburi

t
( New Building stone Quarry was stalled for sometime

&
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4.4 . That, it is respectfully subrnitted here that while the matter

stood above, the villagers of village Malipada came to know that

the EC in respect of Duburi New Building Stone Mine, has been

granted to one Sri Sukant Kumar Biswal (Respondent No.11) in

November 2019. Copy of the Environmental Clearance bearing

EC Identification No. EC2l8001ORl80l13 granted in favour of

the Respondent No.l l is annexed herewith as ANNEXURE -2.

4.5 That, it is hurnbly submitted that law is well settled that for
61
\d
V

obtaining environment clearance, public hearing is mandatory. In /

the present case at hand, no notice was issued either to the (
6')

$
c
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villagers of Malipada or to the affected persons for conducting

public hearing. Therefore, there was no scope on the part of the

villagers of Malipada as well as afl-ected persons of nearby stone

quarry to participate in the public hearing. Applicants who are
(

representating the village Malipada and affected persons of the

nearby Stone Quarry state that majority of the villages were

unaware about t public hearing that was held on 09.092020

4.6. That, furthermore, there was no substantial consultation or

consent from the affected cornmunities prior to the issuance of

the EC, contravening the principles of environmental justice and

/'r(\
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public participation enshrined in environrnental laws. It is

pertinent to rnention here that the Public Hearing was conducted

behind the back of villagers of Malipada Village. Although due to

such mining activity village Malipada is rnostly affected village.

The minute of proceeding of the Public Hearing dtd.09.09.2020

held at Tapang High School conducted by the Respondent No. 4

will clearly shows that only 5 persons have given their opinion

and no nearby affected villages were allowed to participate in the

said hearing. Copy of the proceeding of the Public Hearing

Meeting dtd.09.09.2020 downloaded from the website of the

Respondent No. I is annexed herewith as ANNEXURE-3.

4.7 That, it is respectfully subrnitted here that after the

villagers of village Malipada came to know that the EC in respect

of Duburi New Building Stone Mine, has been granted to

Respondent No.9, they approached the various authorities of the

State including the Respondents and local elected representatives

by filing representations by Regd. Post on 27.01.2022. Copy of

the representation dated 27.012022 along with the postal

acknowledgement receipts is annexed herewith as

ANNEXURE-4.
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4.8 That, after receipt of the representations of the Applicants,

Sarpanch, Kanpur Gram Panchayat, M.L.A., Khurda and Somali

Sahoo, State Spoke person of Bharatiya Janata Party also sent

letters to the Collector & District Magistrate, Khurda requested

the said authority to cancel the lease of Duburi New Building

Stone Mine. Copy of letters of M.L.A.- Jyotirindranath Mitra,

MLA, Khurda dated 25.01 .20222, the then State Spokesperson of

Bharatiya Janata ParU Srnt. Sonali Sahoo dated 28.01 .2022 and s
\\
dvalso to the Sarpanch, Kanpur Gram Panchayat on dated

27.01.2022 are annexed herewith as ANNEXURE-S SERIES

E
and the English translated copy of the Sarapanch of Kanpur

.})

S
\
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Gram Panchayat letter is annexed herewith and marked as

ANNEXURE.s.A.

4.9 That, since the commencement of mining activities, the

agricultural lands have faced severe degradation. Fertile soil has
(

been darnaged due to heavy excavation, and the dust generated

by mining activities has settled on crops, affecting their growth

and yield.

4.10 That, the Environmental Impact Assessment (EIA), upon

which the Environmental Clearance was based, failed to

Ir
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adequately assess the irnpact of mining on agricultural land and

neglected the health risks posed to local residents due to air and

noise pollution.

4.11. That it is respectfully submitted here that due to the mining

activities, the agricultural lands have faced severe degradation.

Fertile soil has been damaged due to heavy excavation. Due to

frequent blasting the nearby houses have also been damaged. The

frequent movement of the heavy vehicles also creating air

pollution and darnaging the village roads. Copy of the

photographs showing the extensive excavation, gradual

destruction of the greenery around the village, damage caused to

the houses due to blasting and huge pollution created by the

vehicles engaged by the Duburi New Building stone Mine is

annexed herewith as ANNEXURE-6 SERIES.

4.12. That, it is apt to mention here that, due to extensive

excavation for more than 100 f-eet, the excavation site has tumed

out to be very dangerous for human habitat. In 6th Octobeq 2023,

A 2l years old boy reportedly drown in the said illegally

excavated site which has turned to a water body due to rain. The

same has been published in the prominent news-papers of the

tr
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State. It is also reported by a prominent news-paper of the State

that the lessee of the Duburi New Building stone euarry has

excavated more than 100 f'eet and heading towards another death

knell. copy of the said news published in the odia newspaper

"Sambad" on dated 06.10.2023 is annexed herewith as

ANNEXURE.T.

4.13. That, it is not out of place to mention here that

challenging the initiative of the Responclents to grant lease of the

above quarry, sorte of the Applicants approached the Hon'ble

High Court of Orissa in W.P.(c) No.8644 of 2022. On 20.07 .2022

the Hon'ble court was pleased to dispose of the writ petition

permitting the Applicants to file a fresh petition in the event

anything tangible actually takes place pursuant to the above

(TCN) Tender Call Notice. Downloaded copy of the order

dtd.20.07.2022 passed in W.P. (c) No. 8644 of 2022 by rhe

Hon'ble High Court is annexed herewith as ANNEXURE-g.

4.14 That, it is humbly submitted here that, again on 16.07.2024

another incident happened wherein a young man's body remained

submerged in the said stone query for five days which created

and to the shock of the villagers it was found that the depth of the

Pn Ar)IPiA {Ui4AIt MoitAilh
Notary, (--utrack fown
Q'.od Nr.t' 0f.t -04l J 995
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excavation is around 200 feet due to illegal mining, this matter

was also reported in the newspaper wherein it has been clearly

exposed that, the said mining was been done secretly and after

the E.C. has been obtained, the rnining process is been carried on

intensely and aggressively and getting worse day by day. The

villagers are scared that due to the apathetic attitude of the

District Administration who is keeping silent on all the

complaints made by the villagers for reasons best known to them, sS
a
I'tr
t
C
s

f

the area is slowly turning to a living hell. Copy of the newspaper

cutting of Sambad along with the English translation of the same

is annexed herewith as ANNEXURE-9 and the English

translated copy of the news -paper cutting of Sambad is annexed

herewith as ANNEXURE-9-A.

4.15 That, it is humbly subrnitted here that, the in the meantime

the life of the local inhabitants became miserable. The

environmental consequences, such as deforestation, water

contamination, and air pollution, can also affect the quality of

life, health, and well-being of local populations. The agricultural

field became barren land. Due to the explosives used for mining,

large stones have been thrown to the land and the crops and

lv
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agricultural land have been destroyed. It is further stated that

since the lessee excavated beyond a depth of 100 feet, the

groundwater levels began to decline, leading to the drying up of

nearby wells and causing crops to wither and die. The excessive

excavation disrupted the natural water table, resulting in a

reduced supply of water to both local farms and domestic uses

As a result, the lack of adequate irrigation led to the deterioration

of crop yields, affecting the livelihoods of farmers and the overall svagricultural productivity in the area. Being highly aggrieved by

the sorry state of affairs and irreparable damage that has been E

)
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done by the mining activities, the villagers as per direction of the

Hon'ble High Court represented the Collector, Khordha on

01.10.2024 stating their grievances and the illegality committed

in permitting of the Respondent No.l 1 to continue the illegal

mining activities in clear violation to the guidelines of the

SEIAA, Odisha. Copy of the Representation dtd.0l .10.2024 is

annexed herewith as ANNEXURE-I0 and the English

Translation copy of the Representation is annexed herewith as

ANNEXURE-I0-A.
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4.16 That, it is humbly submitted hcre that, the present mining

by Respondent No.I 1 is been done most illegally and in gross

violation to the guidelines furnished in the EC (Environmental

Clearance) issued by SEIAA, Odisha- Respondent No.5

specifying the manner of rnining, the necessary measures to be

taken by the Lessee and specific mandatory conditions to be

adhered to by the Lessee during the mining activities. Copy of

the said guidelines issued by the Respondent No.5 while granting

EC (Enviromnental Clearance) to the Respondent No.ll via -.sd

Y
a\

f
b

E
\

(
SEIAA File No.228377117-MINB2/09-2021. Copy of the EC

(Environmental Clearance) granted of the Respondent No.ll via

SEIAA File No.228377l17-MINB2109-2021 along with the

guidelines is already annexed at Annexure-2.

4.17 That, the Applicants also approached other authorities

of the State and ventilated their genuine grievances. But all

are in vain, none of them paid any attention to the

approaches of .the petitioner. Inadequate Environmental

Impact Assessment (EIA): The EIA report on which the E.C

was granted appears to be incomplete, as it failed to on the

following ground:-

a. Accurately assess the impact on local agriculture and water

Pfl ADIPT,\ KUIIUN MOHA}ITi

Not.rry, Cr.rtisck Town
.il t..lt"i \ rr I i.l '04 / 1 995
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b. Provide any subs[antial infonnation on dust control and

noise mitigation strategies.

c. Address the potential long-term hearth effects on the

villagers due to airbome dust and particulates.

s) LOSS OF ECOSYSTEM SERVICES :

The agricultural land serves murtiple ecological functions

such as groundwater recharge, carbon sequestration, and crop

production. The degradation of these lands due to mining

activities threatens the long-term ecological stability of the

locality.

6) HEALTH HAZARDS:

The dust and pollution generated from mining operations

has resulted in acute respiratory distress among the villagers

especially small children. Aggressive blasting activities in the

mining area in the proximity to the villages has resulted in severe

noise pollution and given rise to various health issues relating to

the sensory organs causing hearing problerns among the villages

mostly affecting children and the elderly.
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7) GROI]NDS OF APPLICATION :

D Violation of Right to Livelihood: The mining activities are

directly impairing the agricultural productivity of the region,

threatening the villagers' primary source of livelihood. This is a

violation of Article 2l of the Constitution of India, which

guarantees the Right to Life and Livelihood.

iD Non-Compliance of the Conditions imposed at the time of

granting Environment Clearance (EC) The Lessee-Respondent

No.9 is not complying the following conditions which were

imposed at the time of granting EC:-

iii) As per Clause 9.2, the lessee shall implement the pollution

control measures and safeguards as proposed in the approved

EIA/EMP in the cluster approach. But the same has not done by

the lessee.

iv) As per Clause 9.7, the quarry excavation shall not proceed

below a level on the hill slope, and shall not touch the base of the

hill in any case. Maximum depth of quarry operation for starting

level at the top shall not exceed 6 meter.

v) In the instant case the lessee had already excavated more

than 50 meters below the level on the hill slope.
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vi) As per Clause 9.13, Protection of vegetation in the

surrounding areas, and proper storage of solid waste, subgrade

ore and their use has to be given priority during mining

operation. But, due to improper storage of solid waste and

subgrade material, particularly during the rainy season by the

lessee, waste is flowing into nearby paddy fields. This is causing

contamination and damage to the agricultural land, affecting crop

growth and soil quality and now all the agricultural land became

barren land. It is very difficult on the part of the domestic

animals to graze also.

vii) As per Clause 9.14, the illumination and sound at night at

the lease area disturb the villages in respect of both human and

animal population. Consequent sleeping disorders and stress may

affect the health in the villages located close to mining

operations. Habitations have a right for darkness and minimal

noise levels at night. PPs must ensure that the biological clock of

the villages is not disturbed; by orienting the floodlights/ masks

away from the villagers and keeping the noise levels well within

the prescribed limits for day lighVnight hours
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viiD But, violating the same, the lessee frequently blasting over

the night and also transporting the stones through heavy vehicles

for which it is not only afl'ecting the sleeping disorder to the

nearby inhabitants, but also to animals.

ix) As per Clause 9.16, the project proponent shall ensure that

no mining activity takes place beyond 6 mt. below ground level.

It shall be ensured that quarrying shall not be carried out below

ground water table under any circunrstances. If ground water

table occurs /intervenes within the permitted depth, then also

quarrying shall be stopped. In the instant case the lessee had

excavated more than 60 meter below ground level.

x) As per Clause 9.18, no transportation of the minerals shall

be allowed on any road passing through villageslhabitations

without prior explicit permission. Transportation of minerals

through existing rural roads can be allowed only by the

concemed Govt. Department/ Gram Panchayat/BDo and only

after required strengthening such that the carrying capacity of

road is increased to handle the mineral carrying truck traffic. The

project proponent shall bear the cost towards the widening and

strengthening of existing public roads in case the same is
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proposed to be used for the project. No movement on any road is

allowed on existing village road network without appropriately

increasing the carrying capacity of such roads. Project proponent

shall ensure that the road may not be damaged due to

transportation of the rnineral and transport of minerals will be as

per IRC Guidelines with respect to complying with traffic

congestion and traffic density.

xi) In the instant case, violating the same the lessee is

transporting the stones through heavy vehicles and also using the

village road without increasing the carrying capacity. Due to

frequent movements of the heavy vehicles the village atmosphere

became unhealthy.

xii) As per Clause 9.19, Transport of minerals shall be done

either by dedicated road or it should be ensured that the

trucks/dumpers carrying the rnineral should not be allowed to

pass through the villages. The lessee shall obtain NOC of

Panchayat for usage of Haulage Road/Panchayat Road. The sarne

has not done by the lessee. He is transporting the mineral through

trucks/ dumpers/hyva by using the village road. It is leamt that he

is also not obtained permission from the Grarn Panchayat.
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xiii) As per Clause 9.27, Water spray should be made on the

village road to control particulate matter (dust particles) pollution

in surrounding air during transportation from the quarry. Garland

drain shall be constructed on the hill slope to arrest downward

flow of particulate matter with rainwater. In the instant case the

same has not done by the lessee.

xiv) As per Clause 9.28, Issues raised and recorded in

proceedings of public hearing w.r.t. enr,,ironment /pollution / csR

shall be complied with. All the lease holders in a cluster to join

hand through a registered Mou on cluster-to-cluster basis for

implementation of the same as per the provision of oM dated

30.09.2020 of MoEF & CC, Govt. of India.

xv) In the instant case the Public Hearing was conducted

behind the back of villagers of Malipada village. Although due to

such mining activity village Malipada is mostly affected village.

The rninute of proceeding of the Public Hearing dtd.09.09.2020

held at Tapang High School conducted by the Respondent no. 4

itself clearly shows that only 5 persons were given their opinion

and no nearby affected villages were allowed to participate in the

said hearing.
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xvi) As per Clause-9.33, all the lease holders in a cluster should

join hand for development of green belt all around the cluster

area. Plantation of 5000 saplings shall be carried out in the lst

year of quarry operation in the peripheries of the quarry areaby

making planting pits of 1 meter depth at suitable spots along the

approach road and in village common lands, within lkm belt of

the quarry. But, the lease holders in this cluster have not planted a

single tree in the affected area.

xvii) As per Clause 9.43, the proponent shall take necessary

measures to ensure that there is no adverse impact of the mining

operations on the human habitation if any, existing nearby. But

the lessee is not taking initiative to control the pollution for

which nearby inhabitants suffering various health issued viz.

Tuberculosis, asthma etc.

8) LIMITATION

That there is a subsisting and continuing cause of action

because the Lessee is each and every day not complying and

violating the conditions imposed on him while granting the

Environmental Clearance (EC) by the Respondent No5,_----
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Therefore, cause of action for filing the present application

survrves.

e) INTERIM PRAYER / REI,IEF SOUGHT FOR :-

That, the Respondent No.l I be directed to immediately

stop the mining activities on the ground of non-compliance of the

mandatory guidelines for mining activities furnished in the EC

(Environrnental Clearance) issued by the SEIAA, Odisha till

disposal of this application on merit.

PRAYER

{v
N

lt is humbly prayed that this Hon'ble 'fribunal may graciously

be pleased to call upon the Respondents to show cause as to why the

prayers made hereunder shall not be allowed and if the Respondents

fail to show cause or insufficient cause further be pleased to direct:-

A. Immediate Suspension or Revocation of the Environmental

clearance: Issue an order to suspend or revoke the Environmental

clearance bearing EC Identification No. EC21B001oRl80113 vide

dtd. 19.11.2021 granted to the Duburi Nerv Building Stone Mine,

Nijigda Tapang Mouza by the Government of India, Ministry of

Environment, Forest and Climate Change (lssued by the State

Environment Impact Assessment Authority) (SEIAA), Odisha.
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B. And further be pleased to constitute a High-Level Committee to

conduct site visit for inspection and assess the quantum of material

excavated through illegal mining and recover the loyalty due to the

Government for the same.

C. And be further pleased to impose Environmental Compensation

on Respondent No.11 for violating the EC condition and carrying on

with illegal mining and excavation beyond the permissible limit.

D. And further be pleased to impose environmental compensation

on Respondent No.11 for illegal mining by violating EC condition and

the same may be utilized for restoration and restitution of the

degraded environment and damaged caused to the village and

villagers extensively.

E. And if the Respondents fail to show cause or show insufficient

cause, the Rule be made absolute.

F. And pass any other suitable order / orders,

direction/directions as would deem fit and proper in favour of the

Applicants.

And for which act of kindness, the Applicants as in duty

bound shall ever pray.

{
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Place : O.uTTr+c4A
Date: )",t,y*

/

B Appl through

vocate
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BEFORE THE NATIONAL GREEN TRIBUNAL,

(EASTERN ZONE BENCH), KOLKATA

ORIG ALAPPLIC ON No: oF2 (EZI

In the matter of :

Manoranjan Kalas and Others ..... Applicants

-Vrs-

Union of India and others ... Respondents

AFFIDAVIT OF AUTHORISATION

We, The Applicant No.2- Bhabani Charan Rath, aged

about 54 years, S/o- Late Durga Prasad Rath, resident of plot No.

D120, BJB Nagar, Bhubaneswar, pS-Baragada, Bhubaneswar,

Dist- Khurda, the Applicant No.3 - Manguli Kalash, aged about

45 years, S/o-Late Raghunath Kalash. At / po-Malipada, p.S.-

Jankia, Dist-Khurda, Applicant No.4- Sailesh Kalas, aged about

32 years, S/-Ullash Kalas, At / po-Malipada, p.S.-Jankia, Dist-

Khurda, do hereby authorized the Applicant No.l- Manoranjan

Kalds, aged about 40 years, s/o- Late Raghunath Kalas, Atlp.o.-

Malipada, P.S.-Jankia, Dist-Khurda, to swear this affidavit on our

behalf. :
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BEFORE THE NATIONAL GREEN TRIBUNAL,

(EASTERN ZONE BENCH), KOLKATA

ORIGINAL APPLICATION No: oF 2025 (EZ\

In the matter of :

Manoranjan Kalas and Others

-Vrs-

ljnion of India and others

AFFIDAVIT

Applicants

Respondents

Nf 616,-ory1' ̂ -1 l(Ur4-
Deponent 3O' or'' 2025

I, Manoranjan Kalas, aged about 40 years, S/o- Late

Raghunath Kalas, AtlP.O.-Malipada, P.S.-Jankia, Dist-Khurda, do

hereby solernnly affinn and state as follows :

1. That, I am the Applicant No.l in this Case and looking

after the case and also have been duly authorized to swear this

affidavit on behalf of Applicants No. 2,3 and 4.

2. The facts stated above are true to the best of the knowledge

and belief

.x;ffi
by

CERTIFICATE
Certified that, the contents in this Petition are typed out in

thick A4 size Papers and I undertake to submit the English

Translation of Oriya annexures as and when desired by this

e Court.

eP T?9L1\_

OF
Date : 

"2, 
o7,224 Advocate

,n" iy
,il, blrOf,-t UciOft, m. /?, l'q&-1
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VERIFICATION

I, Manoranjan Kalas, aged about 40 years, S/o- Late

Raghunath Kalas, At/P. o. -Malipada, p. S.-Jankia, Dist-Khurda, do

hereby solemnly verify and state that the contents of paras- 0l to

4.17 arc true to the best of my knowledge and paras 5 to 9

believed to be true on legal advice and that I have not suppressed

any material facts.

Place : Lo TTr+U\_/-
Kr-t--1"a\

Date : 3o, 7. 2-e 25 Signature of the Applicant
('

h -r
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qrqoe 6oo'r'q oro" orat o0eo flfr r g6or nq er6o ge,v 6o16 are6,,goee
atula60 qor g6or6e eoe I

a' oqo Golaqq'|l frottlotq s 6c Rtl6o Form-F e6uleo 016- oqo 6ga g froono
qoiont oetlnoatCo {Q" odtloaro ea 6e fld6o ogoeral o6 ver orq qoerta
q{, 6o6a eo fiqo QlQ6a odtocq' t qor qQo oqoatal se oafo qcr6q aa*p
nqs6o gaqo oqrfiGo clnq {Q' a06s FJ-nq 0 6fti eme qoereq eoq qcieflt6
9IQ'{A so oqdr"6r 0r8'r 6Q,Q, 6QEq qdq. 6eor6q e6qor EMD 6eqro 006. qaq
0rQr 60Q orq oao e6eQ {Q. <0 edo e[Rq qa EMD 6eor6q q*rq o*q
froraen eoa" o16 6ae GrQ'r qu6e'tn aflrae oar eq,rfr Geooer *u i 

G * J

p. oO qc6l ORrntrrot (Successful bidder) aoa o6O aqeeo(olor) ulutaca' lllCI'i ersrfiG claq ooqt6 oat asteo ar6 66e aflg q1fl, 
"nm 

q,1616.r e6G,re6l' q.*to eo6 olal 6Q'6n otc qrar or6rn ceroelar EMD q oroqe eor6q, g se.,d
Qota oe'iqe al6oo6'Qlorg fiq goro gn- e,qa eerr6o r 6nrflLrro1 6g0 06n,
uqo ero'r' ontfiurotfileq GqflroG EMD 6€10g eor6q,, r''; s' 6ntfl g6fl s6qqrQ oGQ qs$ Onraurerrq alo6c flo6o orq fr6e1er 61661' Topographical survey gra- eer6q 6ar0o t utg{ otasiea ete" ag66ea 66: gotgttiototc qe6fo6' qlot er6a survey qflrg oaras, r ee6i eafro Gaq
(surveyed data) aqCIrq1 surface ptan 6ur6 oot0q, r aog os (grn6o
gdlqe g aloo 6ntgl]tot) ag surface plan 66r og6to e6eq, I ao surface
plan 6a c$iroroele,r ropography o6 oos'6 ggqiqea g6q,efe q{ 6o6a
odoein o6o aeorno ora" eoe 6RrgrLrr6rr orgt oQec, t

r' q€re FRtetutert(successtul bidder) 66e eflqqlfl clu6e, 6e 6dee Mining
plan gqo QQIQ6Q, vo' s6606r 9rE01 qafiq u3n6 6e, ed o or6gea q,rqa
edee t fioutot gdsq'o gtqt6ca6flq flo qee geo ode,roer e6c,r srri' olqr
o6eo r

c. 6oi6o qflqqlfll flel6a Mining PlanlEnvironment Clearance qtq qafig
1 et6otQ ol6lQ oQ6n frogtote afltco ot6 erorrQ earoo I Environment

Clearance GtlQo qQQlGlG o6eq,o G6rn g aq oOoefe 6ot6t, 6gtgo e1.6t.1

' q--'



t, ?I rLrTr{
s.o.141(E), New Delhi Dt.1s.01.16 qrar 6o16o 604 I qos 6Rtgtr,lr6lr otq qtq

. GoloEat et6o oo6ll6ogdt 0 caarero 66e gaq o60ts$r otd qqn 6nrflL,lr6lr

areo 6eo6o eoor 6o oq aeootql oQeo I

Qo.Mining Plan ser ooigtoqot nq er6o go,re ecolsfr\ qdnto aror6 MGe otq
afl 6alaoela {ato utori eqlfio, a66o 6oq,DMFF,EMF {g. compensatory
afforestation,dead rent & surface rent Al6fl Dnvlronment Clearance
at6qt6nt o66t oMMC Rulea,2o16 UqCItg1 {QQtem OCO e6eo I 6qfl qotaa
q€ro oalflL,llal Qlo'{ gqgo 6a6o oeio lstate pollutJon Control Board) ole
Consent to Establish(CTE) , Consent to Opereto(CTo) g gAfl OdO UrO,{'

ot6 gao ofil o6Q qoG' Fntflutat(successtul biddor) SAoeSqe atq, e c o r g

El91 atq, e c c c agotol gSog (Execution of tearo dood) qfitof,i e6eo I

e e.fieuto1 ocll oqrfiGo e% ad arqao otaag gffiOa flo{lsaGo otgn e6eo r

e y. fiouteu aloQl6ts lllo{ uel Environment Management F\rnd oloo0 ot$n
edeq, r

ecn. qofio 6ao agotfll schedule-t & tl o uro{ oo ntq 6ao {e. {ot qeeteG.
grerr odoefe sq,o ta qqe 6quro1 oaa6o elnqca o6 o6o oqr66 aq6flr6o
oarfiGolq a{a 6amar{, 606G' otot 6oetq otu 6e6q, I

ex. fiqurorg gG e$i qQetac qlat uto,i qnve Dead Rent {eo Surface rent
6oal8 s6q,r

ea.fiourar 6ru qdreroq orG' qrar 06e"o, argorGe sln{, onQuo g G,o1ae6
ataoce edo edeq, I

es.frourat nqerdo gor eq,r6 aten, 9ol-,9 a qqg elaiae1 Rr6er 6flee ord
oQeq, I ,

eq.fieulo1 Mines Act,1952 {G''" Explosive Act,l984,pollution Act, Granite
Consenration & Development Rules,1999 O qflg 6Afl g fiqfi;gOtA aOgfO
aQes, r frolilal nq 6ao geq acareo oelr orad q.grels o6q 6eoor qanrQe
66'd rorm-P {G'" q't6'e 6ed porm-K Go glflOo etoqinqea ot6a e6otg e,tu
er eoI

Q r. qoQlQs qlol 66eroRa6o aq 66o gor odolsot qfl.o1a El6od q6g fiouror
atGotg Qltl I aflolqfie a{atot e6 gdocie qflq6e 6lotg, qgr.olg qflg e6le6i
onq eQordee r

ec.fieutot eQetto aqo ql$l c,?l agoral u q6,a o6QA fl<1 (concrete pillar) 
Qt6lt

6qe eGeG) {e' qa6 6u66o {a Display Board 6ur6 e6 eoqeo eeore aqa
cqt qa olq,fiourQlG etfi oat q{Ei 6ooen qa froo eta|{ a6q6 e6eo I { qg
eto'i fiautert 6o $deo q,eo e6ea r qaq fiourerr 66 s66'rnor e6o sgfl6

{
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ot6G' 66G'6o eoot 6o oq ooaotql aQ6a I
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e 9. fieulal elQQnq Ulori uel pnvironmenr Managomont lrund OIQO$ effin
edes' | 

.

e6n. qooe 6ao agalol schedule:I & tI A Ula{ oA ftlq 608 {Q. {fl etQetaq

qror oAc'eie eee s el4e fiqurar o6o6o qlolco o6 o6o oqt66 uq6el6o

oaffiGorq a{Q 6QrQerN, 6068 otot 6o8tq otet 6068 I

eY. fiquiarg q6.oei qoetoG' qlfl Utort'flaqQ Dead Ront {Qo Surface rent

6aetg q6e r 
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e*.fieurot 6Rt garemq orc'qmr EAqo, atgot6e slftl, oneluo g Qeteact

orea6a e6o edee r :

ep.fieulal oqe€ie ge{ 6o10 atee, goQg''e qflg alolos st6et 6etee q'tal
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eg.fieulAl Mines Act,L952. {e" Dcplosi# Act,1984,Pollution Act, Grarrite

c6nservation & Development Rules, tggg o qflg 6qn e oaelRslO aeE[S

aQ6e tfietlor nqe6e geq acaleo oellomro at"Elola q6e Qaodll gslslna

6eei Form-p {o. at6e 6csi Form-K 60 gffino Al0ql6'g6o ol6a e6e6'eltt

a6eq' | ,

' Qr.'qoonc qtot 66a.qfla6a oq 66151 9oq gOetOOl qfl,olg.ul6od q6g fioutot
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"""furu 
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,. ec.aelllar e€alo aE1o eilfll 6'Ql ug1lfiU qal6t 060A SC (Concrete Piliir) qiat
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I e9t etQ elfl,fieutQls Qlcl eat q{d 6eom Fe 6ea uatl a6flGn 
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* ENGLISH TRANSLATION COPY

OFF,ICE OF THE SHREE JAGANNATH TEMPLE : PURI.

Advertisement No.7329 dated 07 .07.2018.

Publication of Long term lease auction notice for Minor Minerals and
Construction Stones.

The previously published advertisement No. 8515 dated 08.08.17 has been

cancelled. It is hereby informed for the general public that the minor minerals for

construction stones within the jurisdiction of Shri Jagannath Mahaprabhu, Bije-Puri,

in the Khurda district will be provided for a long-term lease of l0 years as per the

attached details. Interested persons/lnstitutions are invited to apply by filling up the

Form-M of the OMMC Rules, 2016 and submitting three copies thereof along with

the mentioned documents in a sealed cover, which will be accepted only through

Registered Post/Speed Post at the Shri Jagannath Temple office, puri. It is

mandatory to mention the name of the tender/Sairat and the tender/Sairat Serial

number on the envelope. If the name of the tender/Sairat is not mentioned on the

envelope, it will not be considered. Applications received after the deadline will not

be considered. Incomplete applications will be rejected. The authority reserves the

right to suspend or cancel the lease without assign any reason. The last date for

receiving sealed tenders for lease applications is 3l .07.2018 by 5 PM. According to

the below auction notice, the sealed tender will be opened in the presence of the

applicants or their authorized representatives, and if the applicant shows the highest

or maximum additional charge, they will be duly considered if their accompanying

documents and other proofs are in order. If a single individual shows the same

additional charge for the minerals, a lottery will be conducted.

:SCHEDULE:
Schedule for opening of Tender Applications

Sl.No. Phase Date Time Venue Sl. No. of
tender/sairat

I I 01.08.2018 From 11 AM O/o the Shlee l-15
Jagannath Temple,

Puri.

2 2 02.08.2018

3 03.08.20183

From 11 AM

From l1 AM

O/o the Shree
Jagannath Temple,

Puri.
O/o the Shree

Jagannath Temple,
Puri.

16-30

3t-44



- ? -U9-
t All information related to this Sairat Source lease will be available on the

websites www.khordha.nic.in / www..iagannath.nic.in . Apart from this, all related

details and other regulations will be available at the office of the Shri Mandir,

Puri/Shri Mandir Branch Office, Jatani/Sub-Collector, Khordha during government

working days from l0 AM to 5 PM. Interested persons or institutions should send the

application forms to the address of the Administrator, Office of the Shri Jagannath

Mandir, Puri otherwise, it will be automatically rejected.

Documents to be submitted alons with the application:

Demand draft of Rs.1000/- (One Thousand Rupees) in the name of the
Administrator, Offrce of the Shri Jagannath Mandir, Puri, along with
the appl ication (non-refu ndable).

Complete details of the land applied for, such as Khata, Plot, Area
(Land Schedule), and quarry lease plan.

A declaration stating that the applicant has no outstanding dues
against him as per the Mineral Concession Rules, 2016.

A solvency certificate or bank guarantee obtained from the Revenue
Officer, which should be valid for a period of eighteen months and
should not be less than the amount of the additional charge offered
plus the royalty payable for the MGQ for one whole year and a list of
immovable properties. (It should not be less than the specified
amount).

Income Tax Clearance Certificate or an affidavit stating that no
income tax is pending against the applicant.

Voter ID (EPIC) / PAN Card lAadhaar Card.

EMD Certificate which is a Demand Draft receipt of an amount not
less than 5o/o of the additional charge for one year, including the
minimum guaranteed quantity (MGQ) mentioned in the notice.

Applicants must comply with the provisions of the Minor Mineral
Concession Rules, 2016.

Before applying for a lease, the applicant should inspect the minor
mineral resources, ensure the convenience of transportation for
operation, examine the mineral materials available, and other related
facilities, and then take a share in the lease. For those resources that
do not have access via government roads, the applicant who have

2

J

4.

5

Criteria

6.

7.
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a taken the lease will arrange for transportation to those resources at

their own cost and responsibility.

According to the prevailing regulations, the additional charge as

shown in Form-M will be considered, ffid the highest additional
charge will be selected for lease. If more than one applicant mentions
the same additional charge, the name of the leaseholder will be
selected through a lottery. If any applicant mentions an additional
charge less than Rs.30, that application will not be considered.

No complaints regarding the management of the lease will be
accepted during the mutual period, nor will the authority be held
liable for the same. The authority will not be responsible for any
natural calamity during the lease period. This will be managed under
the Odisha Minor Minerals Concession Rules, 2016.

The selected leaseholder will be informed about their selection and
the lease-related rights through Form-F within 7 days, and if the
selected party finds it acceptable within 15 days of the notification,
they will inform in writing. Along with this, the selected party will
pay a quarter of the total amount, which will include the minimum
fixed royalty value of the minor mineral for one year, the additional
charge, and the total amount payable to the mineral authority. The
previously deposited EMD will be deducted from this amount, and the
amount obtained by combining this payment with the EMD deposit
will be considered as a non-refundable deposit.

If the successful bidder submits the specified earnest money deposit
(EMD) within the stipulated time frame based on the aforementioned
clauses, the EMD submitted by them will be forfeited, and the second
highest bidder will be selected for the lease. After the selection of the
bidder, the EMD submitted by the unsuccessful bidders will be
refunded to them.

After the completion of the bidding process, the successful bidder will
be notified within seven days for the topographical survey of the
mine. On the specified date, the survey team of the mine consultant
will complete the survey of the mine in the presence of the successful
bidder. A surface plan will be prepared based on the surveyed data.
Both parties (the administration of Shree Jagannath Temple and the
successful bidder) will sign the said surface plan. If there are any
changes in the topography shown in the surface plan in the subsequent
phase, the successful bidder will be responsible for any resultant
excavation.

The successful bidder will prepare the Mining Plan at their own
expense within the specified timeframe and will obtain the

environmental clearance related permissions at their own cost and

responsibility. The lessee will be responsible for the proper
implementation of the environmental management plan.

J
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94 If the Mining Plan/Environment clearance related documents are not

submitted within the stipulated timeframe, the earnest money deposit
of the lessee will be forfeited. The Environment clearance is issued
by the Ministry of Environment, Forest and Climate Change,
Govemment of India, under Notification No.S.O.141(E), New Delhi
dated 15.01.2016 will be determined. The successful bidder will be
responsible for the protection of the mine they have acquired and for
the extraction of illegal mineral substances from the date they are
considered as the successful bidder.

The quantity of extraction of minor mineral substances indicated in
the Mining Plan, which is not less than the MGQ, will be subject to
royalty, additional fees, DMYI, IMP, and compensatory afforestation,
dead rent & surface rent as per the Environmental clearance. After
bringing these in line with OMMC Rules, 2016, a one-time payment
will be made. According to the rules, the successful bidder must
obtain Consent to Establish (CT), Consent to Operate (CO) from the
State Pollution Control Board and after paying the first year's royalty,
the successful bidder will execute the lease deed as per the
Registration Act, 1908 and the Stamp Act,1999.

The lessee will deposit2/o of the royalty amount for income tax at the
office of the Shri Mandir.

The lessee will deposit the amount pertaining to the Environment
Management Fund as per the Government's royalty.

As per the prevailing rules, the royalty rates of Schedule-l & II will be
applicable and will be changed by the Government. If the revised
royalty approved by the Government exceeds the prescribed rate, then
it will have to be paid by the lessee.

The lessee will pay the dead rent and surface rent at the rate
determined by the Government every year.

The lessee will pay the fixed proportional rate for water use and
afforestation to the di strict administration.

The lessee will be obliged to comply with all provisions of the Minor
Mineral Concession Rules, 2016.

The lessee shall comply with all the rules and regulations included in
the Mines Act,1952, the Explosive Act, 1984, the Pollution Act, and
the Granite Conservation & Development Rules, 1999. The lessee
shall be obliged to submit accurate details related to the extraction and
transportation of minor minerals in the quarterly return Form-P and
the annual return Form-K at the office of the Shree Mandir.

The lessee shall be obliged to comply with various orders related to
the management of minor minerals issued by the Government from

10.

11.
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time to time. Authorized officials with the requisite powers may
inspect all records related to the mine during their visit.

The lessee shall identify the boundaries of the mining area with a
concrete pillar at a distance of 4 feet according to the mining plan and
shall prepare a display board at the front with the mining plan, the
name of the lessee, and a complete description mentioning the lease
period. All these activities shall be borne by the lessee at their own
expense. Furthermore, the lessee shall be responsible for any damage
caused by the mining operation. The Government will be responsible
for compensating for the loss of life or injury to the general public.

After the fulfilment of all the aforementioned conditions, the work
order will be issued, and until the work order is issued by a competent
authority, the lessee will not be able to extract minor minerals from
the Sairat source. In case of violation, they will be liable under the
OMMC Rules,2016.

l,lL
a

19.

20.

21. If any error or discrepancy is identified in the aforementioned
declaration, the authority to correct it lies with the competent
authority. For unavoidable reasons, the competent authority may
suspend or cancel the auction process.

22 All authorities related to minor mineral sources and auctions can be
accessed at the office of the Shri Mandir, Puri / Shri Mandir Branch
Office Jatani (except holidays) and at the office of the Sub-Collector,
Khordha during working days. All related documents will be available
on the websites www.khordha. nic. in/ www j agannath.nic. in

Note: A list of minor mineral sources is attached herewith.

Sub-Collector-cum-Competent Authority,
Khurda,

Memo No.7330(2) dated 7.07.2018.
The unit copy submitted to the the Administrator, Sri Jagannath Temple, Puri/

Deputy Collector, (Revenue Department), District Collectorate Office, Khordha,
requested to publish on the district website.

Sub-Collector-cum-Competent Authority,
Khurda,

Memo No.7330(2) dated 7.07.2018.
The unit copy is requested to be published widely for public awareness on the

notice board, office of the Sri Mandir, Puri/District Collectorate Notice Board,
Khordha/Sub-Collector Office, Khurda/Tahasil Office, Khurda and the notice board
of Begunia and the notice board of Sri Mandir Branch Office, Jatani and to be
published extensively in two daily newspapers.

Sub-Collector-cum-Competent Authority,
Khurda,
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Government of lndia
Ministry of Environment, Forest and Climate Change
(lssued by the State Environment lmpact Assessment

Authority'(SEIAA), Orissa)

To,

The Mine Owner
SHRI SUKANT KUMAR BISWAL
Nijagada Tapanga,Khordha -752018

Subject: Grant of EnvironmentalClearanr;e (EC)to the proposed Project Activity
under the provision of EIA Notifi<iation 2006-regarding

Sir/Madam,
This is in reference to your apprlication for Environmental Clearance (EC)

in respect of project submitted to the SEIAA vide proposal number
SIA/OR/M|N122837712021 dated 09 Sep 2021.The particulars of the environmental
clearance granted to the project are as beiow.
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1. EC ldentlfication No.
2. File No.

3. ProJect Type
4. Category
5. ProjecUActivityincluding

Schedule No.
6. Name of Project

7. Name of Company/Organlzatlon
8. Locatlon of Project
9. TOR Date

Date: 19/1112021

EC2180010R180113

"22837 

7 I 17 -Mt N B 2/09-202't
l{ew
82
1(a) Mining of minerals

I\IEW PROPOSAL FOR GRANT OF EC
FOR DUBURINEW BUILDING STONE
CIUARRY QVER 2.72HA.IN VILLAGE
NIJAGADA TAPANGA BY SRI.
SUKANTA KUMAR BISWAL
SHRI SUKANT KUMAR BISWAL

Orissa

N/A

(e-signed)
Sri Susanta Nanda
Member Secretary
SEIAA - (Orissa)

The project details along with terms and conclitions are appended herewith from page
no 2 onwards.

Note: A valid environmental clearance sh,zll be one that has EC identification
number & E-Srg/n generated from PAR|VESH.Please guofe identification
number in all future correspondence.

Ihrs is a computer generated cover page.
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STATE LEVEL ENVIRONMENT,iit'iPiCT ASSESSMENT AUTHORITY
CD iS iiA, BHUtsAii ES'vVAR
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Lel/t;,\'. Ill

SEIAA File No: 228377 117-M|NB2/09 -2021

Project: Proposal of Sri.Sukant Kumar Biswal for mining of road metal/building stone
from Duburi New Building Stone Quarry,Nijagada tapanga,2?l1$ over an area of
6.720 acres or Z.72ha(Total Cluster-2 Area-83.226Ha/ 205,651Acres) at village-
Nijagada tapanga under Shree Jagannath T'emple Office,Puri, Tahasil- Khordha,
District- Khordha- Environmental Clearanoe reg.

Ref: Your online application dated 09.09.2021 for issue of EC vide File No:

s I A/O R/M r N t22837 7 t2021

Sir,

Thts has reference to your online application seeking environmental clearance of

the mining project for mining of road metaUbuilding stone from Duburi New Building

Stone Quarry,Nijagada tapanga,Z2l1B over an area of 6.720 acres or Z.72ha(Total

Cluster-2 Area-83.226Hal 205.651Acres) at village- Nijagadatapanga under Shree

Jagannath Temple Office,Puri, Tahasi!- Khordha, District- Khordha. The proposalfalls in

the category 1(a)- 'Mining of minerals' in the schedule of EIA Notification, 2006 as

amended from time to time.

2. The proposal has been appraised on the basis of the documents enclosed with

the application, such as Form-2, form-1, supported by other necessary documents,

namely the PFR, DSR, EMP, Approved Mining Plan and Checklist.

The proposed activities in a nut shell are as follows: -

a. This is a proposal for mining of road metal/building stone from Duburi New

Building Stone Quarry,Nijagada tapanga,22l18 over an area of 6.720 acres or

Z.72ha(Total Cluster-2 Area-83,226Hal 205.651Acres) at village- Nijagada

ECldentificationNo.-EC21B001OR'|80'113 FileNo. -228377117-MlN82/09.20:21 Dateof lssueEC -1911'll2O21 Page2of 11
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tapanga under Shree Jagannath Temple Office,Puri, Tahasil- Khordha, District-

Khordha.

b. The mine area is a part of the Survey of lndia Toposheet No. 73H/12 bounded by

Latitude:20005'26,16'N to 20005'31.00"N and Longitude:85034'39.71'E to

85034'50.43',E .

c. The mining lease is an identified sairat source in the DSR. The Duburi New

Building Stone Quarry,Nijagada tapanga,2lll18 sairat source will be leased out

under the OMMC Rules,2016 by the Competent Authority of Shree Jagannath

Temple Administration, Puri to Sri.Sukant Kr.rmar Biswal (successful bidder) for a

lease period of 10 years.

d. The mining plan of the mining project prepared has been approved by Deputy

Director Geology, Directorate of Geology, Bhubaneswar on 27.U.2019.

e. As per the approved mining plan submitted, it is observed that the mineable

reserye in the lease area is 119279 cum of road metal/building stone.

f. The project proponent has not furnished the alignment of the extraction path for

road metal transportation. As reported by the project proponent in the Checktist,

the major district road is at a distance of 1.0Km away from the mining lease area.

g. The cluster certificate has been furnished by the Sub-Collector,

Khordha(competent Authority) certitying that this sairat source is a part of a
cluster. There are 20 nos. of mines(including this lease) located within 500m

radius of lease area confirming to cluster situation and EIfuEMP study has

already been carried out for the entire cluster-2 which constitutes lease areas of

Golaputakhua hillocks (28.189 Ha.), Duburi hillocks (2.72 Ha.), Hatia hillocks

(32.442 Ha), & Kalinga hillocks (19.805 Ha) over a total area of 83.226 Hal

205.651 Acres. The SEAC have approved the cluster EIA/EMP prepared for the

entire cluster in its meeting held on 04.06.202'1,

h. The Sub-Collector, Khordha-cum-competent Authority vide letter no.8856 dated

03,09.2021 has submitted in the checklist that the proposed quarry is situated on

non-forest land and no DLC land is involved, even after verification of the DLC

report.

EC ldentification No. - EC21B001OR180113 File No. - 228377117-MlN82/09':1021 Date of lssue EC - 1911112021 Page 3 of 11
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i. As per the approved mining plan, it is observed that road metal/building stone

from the quarry will be extracted by senti-mechanized method with annual

extraction of road metal/building stone not exceeding 5055 cum (maximum

production capacity) during the valid lease period'

4. This proposal conforms to the item no. '1(a) in the schedule of EIA Notification,

2006 as amended time to time, and the minor mineral extraction project falls under

Category 82 as the mining lease area is less than 5 ha'

5. The proposal in cluster was duly appraised cy the SEAC in its meeting held on

o4.o6.2)21.The sEAC has approved the EIA/EMP report in clusler approach and

recommended that the sEIAA may consider to grant Environmental clearance to

individual lease in cluster after the lessee in cluster submit individual applications. The

lessee has submitted the individual EC application irr the Parivesh portal'

6. The State Environment lmpact Assessment Authority (SEIAA) after considering

the proposal and recommendations of sEAC, Odisha hereby accords Environmental

clearance in favour of the project valid upto the le'ase period under the provisions of

EIA Notification 2006 and subsequent amendments thereto subject to strict compliance

of all stipulated conditions as mentioned below'

T. The Environmental Clearance (EC) is accordingly granted to the proposed

activity of road metal/building stone mining subject to the following conditions and

stipulations. The EC shalr take effect from the date of registration of dury executed lease

deed in this regard by the competent Authority and shail be coterminous with the expiry

of lease Period.

I The Sub-collector, Khordha-cum-competent Authority under shree Jagannath

Temple office, Puri who is the lease granting authority in this case & sJTA is

I fo

environment clearance, bv the proiect prooonent(les$ee)

9 Stipu lated Conditions :

This Environmental clearance is granted subject to final outcome of Hon'ble

Supreme Court of lndia, Hon'ble High Court of Odisha, Hon'ble NGT and any other

Court of Law, if any, as may be applicable to the quarry lease'

9.1

ECldentilicationNo.-EC218001OR180113 FileNo. -228377117-M|NB2/09-2021 Dateof lssueEC -1911112021 Page4of 11
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9.2 The lessee shall implement the pollution c;ontrol measures and safeguards as
proposed in the approved EIA/EMP in the cluster approach.

9.3 Demarcation of the quarry lease area by pr>sting durable concrete pillars of 1m
height above ground is a must prior to starting the quarry operation.

9.4 The lessee/concerned Tahasildar/SJTA/cornpetent Authority shall follow the
detailed procedure for de-reservation of Gochar kissam land, if involve in the lease
area before going for mining activity.

9.5 No mining activities shall be allowed in forest area, if any, for which the Forest
Clearance is not available.

9.6 Under no circumstances. the lessee shall use waoon drillino blastino durino
mininq activitv.

9.7 Quarry excavation shall not proceed below a level on the hill slope, and shall not
touch the base of the hill in any case. Maximum depth of quarry operation for
starting level at the top shall not exceed 6 meter.

9.8 Maximum quantity of quarry material that can be permitted by the lessor to be
removed from the quarry area is 5055Cum in a full year (January to December)
during the valid lease period. During the plan period of Syears, the total production
from the quarry shall be 25275Cum as per the approved mining plan. Any flouting
of this quantitative restriction shall make this EC liable to cancellation.

9.9 Any change in the calendar plan, change in production quantity or method of
mining shall not be made without prior approval of the SEIAA. Mining activity shall
adhere to the working parameters of approl,ed mining plan prepared for this
project.

9.10 lt shall be ensured that quarrying is not caniod out within 500 m of structures,
bridges, embankment, dams, weirs, ground water extraction points, water supply
head works, exlraction points for irrigation and any other cross drainage
structures. Pursuant to Hon'b'e NGT in its Order dated 21.07.2020 in OA No-
30412019 in the mafter of M.Haridasan & Ors. 'y'rs State of Kerala and to comply
with the direction made therein "No stone quarry involving blasting will be operated
within 2O0 m (minimum distance criteria) from Residential/public buildings,
inhabited sites, other location, etc."

9.11 The lessee shall obtain NOC from CGWA and permission from \l/R department,
Govt. of Odisha for use of ground water/surface water if any, required for the
project.

9,12 The lessee shall complete the rejuvenation of ponds if any within the lease area
on priority basis after obtaining Environment Clearance.

9.13 Protection of vegetation in the surrounding ar€.as, and proper storage of solid
waste, subgrade ore and their use has to be givetr priority during mining operation.

9.14 The illumination and sound at night at the lease area disturb the villages in respect
of both human and animal population. Consequent sleeping disorders and stress

EC ldentilication No. - EC21B001OR180113 File No. -228377117-MlNB2/09-2Cr2'l Date of lssue EC - 1911112021 Page 5 of 'tl
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may affect the health in the villages located close to mining operations. Habitations

have a right for darkness and minimal noise l,:vels at night. PPs must ensure that

the biological clock of the villages is not dis,turbed; by orienting the floodlights/

masks away from the villagers and keeping the noise levels well within the

prescribed limits for day lighUnight hours'
g.1S No mining shall be carried out in the vicinity of natural /manmade archeological

sites.
g.16 The project proponent shall ensure that no mirting activity takes place beyond 6 m

betow ground level. lt shall be ensured that quarrying shall not be carried out

below ground water table under any circumstances. lf ground water table occurs

/intervenes within the permitted depth, then also quarrying shall be stopped.

9.17 Topsoil, if any, shall be stacked properly with proper slope with adequate

measures and should be used for plantation purpose'

9.18 No tra nsoortation of the mi ls shall be allowed on anv road no

h villaqes/h abitations wi thout orior exoliclt Derm ission. Tra nsportation

of minerals through existing rural roads can be allowed only by the concerned

Govt. DepartmenU Gram panchayaUBDO anrj only after required strengthening

such that the carrying capacity of road is increased to handle the mineral carrying

truck traffic. The project proponent shall bear the cost towards the widening and

strengthening of existing public roads in case tne same is proposed to be used for

the project. No movement on any road is allowed on existing village road network

without appropriately increasing the carrying capacity of such roads. Project

proponent shall ensure that the road may not be damaged due to transportation of

the mineral and transport of minerals will be as per IRC Guidelines with respect to

complying with traffic congestion and traffic density'

9.19 Transport of minerals shall be done either b'y dedicated road or it should be

ensured that the trucks/dumpers carrying the mineral should not be allowed to

pass through the villages. The lessee shall obtilin NOC of Panchayat for usage of

haulage road/PanchaYat road.
g.20 All the lease holders in a cluster should join hand for grading of the main haulage

road to maintain the gradient facilitating smooth movement of vehicles.

g.21 Vehicles hired for transportation of minor mineral from the site should be in good

condition and should have pollution check certificate and should conform to

applicable air and noise emission standards and should be operated only during

non-peak hours. Speed of vehicle be regulatecl and in no case >30 Kms / hr be

allowed.
g.ZZ f ne vehicles shall not be overloaded and shall be covered with Tarpaulin' The

SJTA/competent lease granting authority may collect an appropriate road

maintenance levy from the lessee as part of the lease conditions on the basis of

quantum of mineral transported, and utilize the proce€ds of the levy for proper
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maintenance of the extraction paths and rcads to prevent their degradation on

account of plying of mineral carrying trucks.

9.23 Wet drilling method is to be adopted to control dust emissions. Delay detonators

and shock tube initiation system for blasting shall be used so as to reduce

vibration and dust.

9.24 The lessee shall not store and use blasting rnaterials/explosives inside the lease

area without obtaining license/permission/authorization from competent Authority

as per lndian Explosives Rules, 1983.

9.25 Drilting and blasting (wherever required) shall be done only by licensed explosive

agent by the proponent after obtaining reiquired approvals from competent

authorities.
9.26 Blasting will be carried out after making adequate announcement to the local

inhabitants through public address system. Warning siren half an hour prior to
blasting activity will be sounded adequately for alerting everybody around before

the blast is detonated to avoid any accident. The nearby inhabitants shall be

informed one day before the actual time of blasting. Blasting is permissible at fixed
hour in day time only, after blowing the siren intermittently for 10 minutes before
the actual start, for safety of the inhabitants. Blasting shall be carried out in such a
manner that the splinters/debris generated shall not fall beyond the mining lease

area.

9.27 Water spray should be made on the village road lo control particulate matter (dust
particles) pollution in surrounding air during transportation from the quarry.

Garland drain shall be constructed on the hill slope to arrest downward flow of
particulate matter with rainwater.

9.28 lssues raised and recorded in proceedings of public hearing w.r.t. environment /
pollution i CSR shall be complied with. All the lease holders in a cluster to join

hand through a registered MOU on cluster to cluster basis for implementation of
the same as per the provision of OM dated 30.09.2020 of MoEF&CC, Govt. of
lndia. All the commitments made during the F'ublic Hearing/Public Consultation
meeting shall be satisfactorily implemented within the first three years and for this
adequate budget provision shall be collectively made by all holders in the cluster.

9.29 The lessee shall appoint an Occupational Health Specialist for Regular and

Periodical medical examination of the workers engaged in the Project and records
maintained; also, Occupational health check-ups for workers having some
ailments like BP, diabetes, habitual smokers, etc;. shall be undertaken once in six
months and necessary remedial/preventive measures taken accordingly.
Recommendations of National lnstitute for Labour for ensuring good occupational
environment for mine workers would also be adopted; all the old age people of the
surrounding villages may be provided medicalfacilities.
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abandonment of mine; and has to submit a detailed plan of action in this regard

within six months, indicating definite timelines and physical outcomes,
9.41 Waste oils, used oils generated from the EM machines, mining operations, if any,

shall be disposed as per the Hazardous !\rastes (Management, Handling, and
trans-boundary movement) Rules, 2008 and its amendments thereof to the
recyclers authorized by SPCB, Odisha.

9.42 Environmental Management Plan (EMP) shall be implemented by PP to ensure
compliance with the environmental conditions specified above. The year wise
funds earmarked for environmental protection measures shall be kept in separate
account and shall be spent according to the plan proposed. Year wise progress of
implementation of EMP shall be reported to the SEIAA, Odisha and OSPCB along

with the compliance report.
9.43 The proponent shall take necessary measures to ensure that there is no adverse

impact of the mining operations on the human habitation if any, existing nearby.

9.44 lt shall be mandatorv for the oroiect manaoement to submit quarterlv compliance
reports on the status of implementation o,f the above stipulated environmental
safeouards to the SEIAA. Odisha / SPCB. Odisha/ Reoional Office of the

MoEF& CC, Bhubaneswar, in hard and soft cooies on lsUay of Januarv. Aoril.

Julv. October of each calendar vear. fallinq which EC ls llable to be revoked.
9.45 At the end of mine closure, the proponent shall immediately remove all the sheds

put up in the quarry and all the equipment in the area before closure of the quarry.

9.46 The conditions stipulated in the environmental clearance will be closelv monitored
on the oround bv the Shree Jaoannath Temole Administration(SJTA) who shall

ensure comoliance of the stipulated conditions and take corrective measures
promptlv in case of anv non- comoliance and also ensure that the proiect

orooonent submits quarterlv compliance reoorts.

9.47 The concerned Regional Office of the MotiF & CCI SPCB, Odisha shall

periodically monitor compliance of the stipulated conditions as applicable for this

project. The project authorities should extend full cooperation to the MoEF & CC

office(s)/SPCB office(s) by furnishing the requi,;ite data / information / monitoring

reports.
9.48 A copy of the clearance letter shall be sent by the proponent to concerned Gram

Panchayat /Panchayat Samiti tZrlaParisad /Municipal Corporation / Urban Local

Body as the case may be.

9.49 A copy of this Environmental Clearance letter shall be displayed on the website of

the Odisha State Pollution Control Board. The EC letter shall also be displayed at

the Regionat Office, District lndustries centre and Collector's Office/ Tehsildar's

office for 30 days.
9.50 The project proponent shall advertise in at least two local Newspapers widely

circulated in the region, one of which shall be in the vernacular language informing

ECldentiflcationNo.-EC218001OR180113 FileNo. -228377117-MlN82/09-2021 Dateof lssueEC-'1911112021 Page9of 11
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that the project has been accorded Environmental clearance and copies of

clearance letters are available with the state Pollution control Board and may also

beseenonthewebsiteoftheMinistry.Theadvertisementshallbemadewithin
seven days from the date of receipt of the clearance letter and a copy of the same

shall be forwarded to the Regional office of MoEF&CC, Bhubaneswar'

g.51 Project proponent shall obtain consent to operate from the osPcB and effectively

implementalltheconditionsstipulatedtherein.Theminingactivityshallnot
commencepriortoobtainingConsenttoEstablish/Consenttooperatefromthe
State Pollution Control Board'

g.52TheSEIAA,odishamayrevokeorSuspendtheEC'ifimplementationofanyofthe
above conditions is not satisfactory. The SEIAA, odisha reserves the right to alter

/modify the above conditions or stipulate any further condition in the interest of

environment Protection.
g.53 The Project Proponent (lease holder) shall inform the SEIAA of any change in

ownership of the mining lease. ln case, there is any change in ownership or

mining lease is transferred, then mining operation can be carried out only after

transfer of Ec as per provisions of the para 11 of EIA Notification' 2006' as

amended from time to time'

9.54 Concealing any factual information or submission of false/fabricated data

and failure to comply with any of the conditions mentioned above may result in

withdrawal of this environmental clearance besides attracting penal provisions in

the Environment (Protection) Act, 1 986'

9.55 The above conditions will be enforced inter-alia, under the provisions of the water

(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of

Pollution) Act, 1981, the Environment (Protection) Act' 1986 and the Public

Liability lnsurance Act,1991 along with their amendments and rules made there

under and also any other orders passed by the Hon'ble supreme court of lndia/

High court and any other court of Law relating to the subject matter'

g.56 This Environmental clearance (EC) is subject to orders/judgment of Hon'ble

supremecourtoflndia,Hon'bleHighcourt,Hon'bleNGTandanyothercourtof
Law.CommonCauseConditionsaSmaybeapplicable'

9.57 Any appeal against this environmental clearance shall lie with the National Green

Tribunal, if preferred, within a period of 30 days as prescribed under section 16 of

the National Green TribunalAct' 2010'

,",rfuretary
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Copy to

1. Additional Chief Secretary, Forests & Environment Dept., Government of Odisha
for information.

2. Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan,
A/118, Nilakantha Nagar, Unit-8, Bhubaneswar for information.

3. Member Secretary, SEAC, Paribesh Bhawan, rV118, Nilakantha Nagar, Unit-Vlll,
Bhubaneswar for information.

4. Deputy D.G.Forest., Regional Office (EZ), Mini:stry of Environment & Forests, A-
31, Chandrasekharpur, Bhubaneswar for information.

5. Principal Secretary, Revenue and DM Department, Govt. of Odisha Bhubaneswar
for information.

6. Collector & DM, Khordha/ Sub Collector, Khordha/Shree Jagannath Temple
Office,Puriffahasildar, Khordha for lnformation and necessary action.

7. Guard file for recordMebsite/Parivesh Portal.

Secretary

True GoPY Attested

EC ldentification No. - EC218001OR180113 File No. - 228377117-M|NB2/09-202'1

Signature |otrVerified
R:n;,..j', 

sroneTlf susanta

Member Secretary
Date: 1 1 11912021t'.38:46 PM
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pnoceEDrNGS oF THE puBLrc HEARTNG IUIEETTNG FoR THE MTNTNGOF GOLAPUTKHUA, DUBURI HATIA AND KALINGA HI'i;;16 ffii;QUARRY (CLUSTER.II) LOCATED AT. KIAJHAR!, NIJIGARH, TAPANGA,CHHATRAMA AND JHANKIJHARI VILLAGES OVER AN AREA 83.156HACTRE UNDER TAHASIL AND DISTRICT OF KHORDHA OF SHREEJAGANNATH TEMPLE ADMINISTRATION, PURI HELD ONDTD.O9.O9.2O2O AT 10.30 A.M AT. 'TAPANGA 
HIGH SCHOOL PAD,A:rApAr{Gn rN Tl{E DrsrRtcr oF r*,oRDrrn, oo,Ju-o

The pubtic hearing ,.'.,,nn for Goraputkhua, Duburi, Hatia & Karinga nirrocrs
stone Quarry (cluster-2) for mining of Buitding stone / Road Metat located at Kiafiai,
Nijigarh' Tapanga vilrages was conducted on crtd.0g.og.202o at .t0.30 

A.M. covering an
area of 83.156 Hectre at Tapanga High School ,)adia of Khordha Tahasit in lhe District of
Khordha' sri Anuj Kumar Das Patttnaik, Addrtional District Magistrate, Khordha had
presided over the meeting. Dr. Binod Bihari llash, Regional officer, state poilution

control Board, Bhubaneswar organised and conducted the pubric hearing meeting.

The Public hearing in respect of the abover mining was hetd as per fre scheduled

and at the venue in accordance with EIA Notificaticn No. s.o.1533(E) dtd.14.09.2006 and

subsequent amendment therein. The Public Hearing meeting with regards to date, place

and time was announced in public address system apart from its publication in local

dailies i.e in odia dairy "prameya' dtd.0g.08.2020 and Engrish dairy .The 
New rndia

Express' dtd.08.08.20 2{he process followed for the pubtic hearing was adequate. The

attendance sheet of the public present in the public hearing meeting is annexed herewith

in ANNEXURE'1. Around 151 nos. of persons atterrded the public hearing meeting and

signed the attendance sheet. Five Nos. of persons have signed in attendance sheet and

they had delivered their views whose list and their signature are given in ANNEXURE-ll.

/ et nu outset Dr. Binod Bihari Dash, Regional Otficer, State pollution Control

Board, odisha, Bhubaneswar had welcome all pr-esent in the meeting and briefly

rjr::,t.rtitt:tl tl rr: ol4r:ctrvc, procosses and proccdurcs those have been folloled fot-

conclucling sucn pubiic hearing, lle harJ also briefed about the objectives of conducting
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l. I tlrc Public hearing as per the EIA Notification No. S.O. 1533(E) of Dt,14h September

2006 of the Ministry of Environment & Forest E Climate Change (MoEF CC), Govt' of

lndia and also gave detail about the proposed rnining of Building / Road Metal Stone

Quarry (83.156 Ha). He had also intimated that the date, time and Venue of Public

Hearing has been announced to the publlc of surrounding Viltages by Public address

system.

Sri Anuj Kumar Das ,pa[naik, Addtilonal Diskict Magistrate, l(hordha had

welcontecl the Public & explained about the importance of such hearing and also

invited views , comnrents, objections & opinioni of the public which are necessary vlhile

considering the environmental clearance of the project and also those who want may

give their written statement about the proposal projects. He had also reminded /

requested the public to follow the COVID-1g guidelines on wearing the mas!< and on

maintaining the social distance that has been issued by tfre Govt. during the Public

hearino.'/
The Additional District tvlagistrate, Khordha had 'invited Deputy Administrator,

Shree Jagannath Temple Administration, Puri to deliver his views about the proposed

mining project. Sri. Behera, Deputy Administrator had highlighted about the plan,

proposal, guidelines to be followed during operation of mines Cluster over the

Golaputkhua, Duburi, Hatia & Kalinga Hiltocks (Cluster.-2) by the Lessees.

Sri Ashok Kumar Beuria, Sub-Collector, Khordha had also addressed the gathering

and had highlighted about the proposed mining Hillock and Environmental issues to be

envisaged during the mining.

After that Additional District Magistrate, Khordha had invited the representative of

lhe consultant, M/s. Kalyani Laboratories Pvt. Ltd., Bhubaneswar, who also briefed about

ihe proposed mining activities for production of Building Stone/ Road metal, salient

ttaturr:t of lhr: proposed project, Environmental Mattagement Plan, Pollution Control

l/rr:a2,ur:i, lc,l,t: ar]'oplr:d during mining operalion, Plantation Programme and variotrs

L.
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othcr peripheral clevelopmenl aclivities elc, lo be carriecl out during the course of

nrining.

Delails of tho Proisct:

The brief outline of lhe Envkottmertt lmpact Assessment (ElA) and Environment

Managentent Plan (EMP) ltas boon carried orrl for Golaprrlakhrra- Duburi- tlalia- klinga
Irillocks (clrrster'2) by M/s. r(aryanr r-arr pvr, r_rtr,, r.rhrrban eswar wrich is wning under

ot'rttetshiP of l.orrl .'iltr0o,lirrl;rrrrtnlh lctttlrl; Arltttili:;lt;rlitttt, pttti oVel ittl /,,rr:it of BJ.lt;A

lloclors loc;rlnrl irr Vill;rrlns/ Motri;r or r(njhnrr, Nijilnrrr -lapanrp, 
crtrnrrtma p,,ilinki1rnri

(undcr t(hordhn'l'alrirsil) of Khorrlha Districl,

PROJECT OUTLINE:

Tlte cluster-2 (Golaoutakhua- Drrburi- Hatia- Kalinga hillocks) is located vttlhin lhe
revenue jurisdiction of Kiajhari, Nijgarhtapanoa, rlhhatrama & Jhinkijh an villages ol
Tahasil and district of 'Khordha. 

The area represents a hiily tenain comprising four
isolated hillocks/patches, viz., crusrer-2A (Goraputakhua), cruster-2B (Duburi), cruster_
2C (Hatia) & Ctuster-2D (Katinga) with undutated topcgraphy.

The geologica! reserve (Probable & Possible) for building stone/road metal has
been estimated as 119,5g,0gg cum over the cruster-2A (Goraputakhua), 3,06,306 cum
ovL'r tlre cluster-28 (Duburi),161,45,911cum over tha cruster_2c (Hatia) & 63,42,134
cum over the cluster-2D (Kalinga) (Ref. Table-1, Table-2, Table-3 & Table{). Hence, the
total georogicar reserve over cluster-2 mineralised area has been estimated as 345,
53,449 Cum.

The mineablc reserve has been estimated in similar manner as geological reserve
'ez't'f,2 7-5m safety zone barrier a, arong the respective hirock area boundary of the
(-- ';'-rc:r'2 and rhe minerar brocked under benchcs ro maintarn safe quarry srope. Thu5, urg
11 11:21,'12 tr:'-ttlt rprohabht) for brrilrring grone/roJd mcral is rvorkc<j ou to be gg,g0,,t07

cttm ',,'r" tr,t' r.rt:',rt.r-?/,.((ir;r;rirur;rHru;r) , 1,1tJ,zrg cttrrr rl\,r,r ilre ctrtsttlr.]g(clr.1lln\
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Other peripheral development activities etc to be carried out during the

course of mining.

Details of the Proiect

The brief outline of the Environment lmpact Assessment (EIA) and

Environment Management PIan (EMP) has been carried out for Golapulakhua-

Duburi-Hatia-Kalinga Hillrocks (Cluster-2) by M/s. Kalyani Lab Pvt.Ltd,

Bhubaneswar which is coming under ownership of Lord Shree Jagannath Temple

Administration, Puri over an area of 83,156 Hectors located in Villages I Mouza'

of Kiajhari, Nijigarh Tapanga, Chhatrama & ihinkijhari under (Khordha Tahasi!)

of Khorda District.

PROJECT OUTLINE

The Cluster-2 (Golapulakhua-Duburi-Hatia-Kalinga Hillrocks ) is located

within the revenue jurisdiction of Kiajhari, Nijigarh Tapanga, Chhatrama &

Jhinkijhari villages of Tahasil and district of Khordha. The area represents a

hilly terrain comprising four isolated hiltrocks/ patches, viz, Cluster-2 A (

Golapulakhia) Cluster-2 B ( Duburi) Cluster- 2C ( Hatia) & Cluster-2D (

Kalinga ) with undulated topography.

The Geological Reserve ( Probable & possible ) for building stone i road

metal has been estimated as 118,59,098 cum over the Cluster -21^

(Golapulakhua) 3,06,306 cum over the Cluster-2 B( Duburi) 161m45m911 cum

over the Cluster -2C ( Hatia) & 63,42,134 cum over the Cluster- 2D (Kalinga)

(Ref. Table-1, Table-2, Table-3 and Table-4). Hence, the total geological reserve

over Cluster-2 mineralized areahas been estimated as 346, 53,449 Cum'

The mineable reserve has been estimated in similar manner as geological

reserve mining 7.5 safety zone barrier all along the respective hillock area

boundary of the Cluster-2 and the mineral blocked under benches to maintain

safe quarry slope. 'Ihus, the mining reserve ( Probable ) for building stone I road

metal is worked out to be 99,80,107 cum over the Cluster-2A (Golapulakhua)

l,lg,27g cum over the Cluster-2F- (Duburi) 142,19,245 cum over the Cluster 2C

PnG,e No- 60-4
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112,19,245 
cum over the Clusler'2C(Hatia) & 57'72'02! Cum over the

2Dit\a\nga).Hence. 
the tor,atmineabie reseNe over c{usier'2 nlineralised area has been

es,,rr,?ieC as 300,90.650 Cum.

Tire m?ihod ol mrning .,,,ril be cpen:asi sen.ii n:scltanised. Handling of mck ntass

,,,, i [e do;r: boih manuaily arrd by er:c;r,alc:-s, =lanic:q\s. sgace, chisel. hantnter ttill be

vszd b'i manual labcur for sorting and sizing. Locsen:ng of rqC( ntess \\ilt be done by

drrlling and blasting based on the demand of bu.lcrno stoneJtoad nretal as reveated by the

rcspa-clive Lessees.

The cluster"2 area is partly covered nrlh sort rnixed rock bouldervpebbles folloued by

qranrle qneiss/chamockite/miomatile deposil The soillo be generated sillbe stacked in llre

earmarlted areas lempoiary Sorl stack wll be utilrsed for the plantation purpose lo bo

underlaken around the respective hilupatclr and adjacent to haul roads. weste lo the tune

of about 30% of mining will be generated during mining Nttich rvill bo utiliscd by tho

rcspective I essee for ma{trlr3 t'rl nline ioad.These are the ;nrtfuns pf tot,rl rrrini,lu wiriclr irrc

ttrtl sttil;ttllt: lot crlttsttttclion purpose drrc lo l,,ea:lrcrin0 and softness. lt is assulncd that

around 20o/o of tlrc waste will be transported to the crusher site atong with valuable buildlng

stone/road metal where these will be sorted out. The remaining 10% of the lotal waste will

be separated at the quarry head and will be stacked in lhe temporary waste dump of

respective quarry lease and will be utilised by the Lessee for making of mine road.

ENVIRONMENTAL IMPACT ASSESSMENT AND ENVIORNMENT MANAGETIENT

PLAN:.

A. tmpact on Lancl envlionrnent and Land usg

Due to open cast mining and construction of permanent infrastructure and mining

with dumping of waste, the land of the area usually degraded. Mining activity has a

profound impact on land environment due to formation of quarries and dumps.
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( Hatia) &.57,72,029 cum over the Cluster - 2D (Kalinga). Hence, th.tJuIPE 
coPf

mineable Reserve over Cluster -2 Mineralized area has been estimated as 300,

90,660 Cum.

The method of mining will be opencast semi mechanized. Handling of

rock mass will be done both manually and by excavators, handpicks, spade,

chisel, hammer will be used by manual labour for sorting and sizing. Loosening

of rock mass will be done by drilling and blasting based on the demand of

building stone / road metal as revealed by the respective lesses.

The Cluster - area is partly covered with soil mixed rock boulders /

pebbles follo'wed by granite gneiss / charrock / mrgmatile deposit. The soil be

generated will be stacked in the earmarked areas temporary soil stack, will be

utilized for the plantation purpose to be undertaken around the respective hill /

patch and adjacent to haul roads. Waste to the tune of about 30%o of mining will

be generated during mining which will be utilized by the respective le3ssees for

making of nice road. These are the partitions of total mining which are not

suitable for construction purpose due to weathering and softness. It is assumed

that around 20%o of the waster will be transported to the crusher site along with

valuable building stone / road metal where these will be sorted out. The

remaining l\oh of the total waste will be separate3d at the quarry head and will

be stacked in the temporary waste dump of respective quarry lease and will be

utilized by the Lessee for making of mine road.

F],NVIRONMENTAL IMPACT ASSESSMENT AND ENVIRONMENT

MANAGE NT PI,AN :

A. Imoact on d environment and Land use :

Due to open cast mining and construction of pennanent

infrastructure and mining with dumping of waste, the land of the area

usually degraded. Mining activity has a profound impact on land

environment due to formation of quarries and dumps.

P+ey.nro- 6t- 4
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. The mining activirT uill nol have any signifir:ant impact on lhe agricrtlNre u,ilhin the

lease area.

, The logscil in the ai','e rn:r.rng area ir',ll adre;se\' affected. Ho$ever during the nrining

opera'uon the top soll ttill be scraped oui and separately kept for plantation purpose.

. The mine runofi in this mine is noi conEminated except @nyrng high suspended

solltis.

. The mtne runotf rTril only ccntain s;it anci sc:l and u,ill be setled bebre discharge to

outside lo the lease hcld area.

. There is also positrve impacl of m:ninc on agriarlture. as sufficienl rrrater ls discharged

from lhe mine, ttttich can be ullrzed icr imgatron, increasing the productivity.

Mitiqation Measures:

Adopting suilable, site-specific mitigation nleasures can reduce the degree of

impact of mining on land environment. The proposed mitigation nreasures are as follows:

. The top soil scrapped during the land developnent stage of mining will be properly

stored and will be utilized for plantalion programmc.

, Runolf from lhe mine and waste dumps should br: regulated by constructing retalning

wall and garland drains around the dump.

. Mine drainage water will be settled in the settling tank and stored in the abandoned

quanies

, Garlanci drains a.nd retaining wall rvill be. provided lo prevent run off affecting the

surrounding agricultural land. .

B. lmpact on Air Qualitv and Mitioation Measureg:

The impacts on air quality due to the proposed mining cluster are as given as

follows:

o Dust from mining and mining of stone.

r I oading, unloading and screening.

Scanned with CamScanner

J



Ty Pe CoPY

i

o The Mining activity will not have any significant impact on the

agriculture within the lease area.

. The top soil in the mining arca will adversely affected. However

during the mining operation the top soil will be scraped cut and separately

kept for plantation purpose.

o The mine run off in this mine is not contaminated except carrying

high suspended soils.

o The mine run off only contain get and soil and will be settled before

discharge to outside to the lease hold area.

o There is also positive impact of mining on agriculture, as sufficient

water is discharged from the mine, which can be utilized for irrigation,

increasing the productivity.

Mitieation Measures :

Adopting suitable, site specific mitigation measures can reduce the

degree of impact of mining on land environment. The proposed mitigation

measures are as follows :-

o The top soil scrapped during the land development stage of mining

will be properly stored and will be utilized for plantation programme.

o Run off from the mine and waste dumps should be regulated by

constructing retaining wall and garland drains around the dump.

o Mine drainage water will be seffled in the settling tank and stored in

the abandoned querries.

o Garland drains and retaining wall will be provided to prevent run off

affecting the surrounding agriculture land.

B. Imoact on Air Oualitv Mitisation Measures :-
The impacts on air quality due to the proposed mining cluster are as

given as follows :-
o Dust from mining and mining of stone.
o Loading, unloading and screening.

P +ge Ato- 6)-t+
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' Vehicular movement on the haul roads'

a
. water sprinkling on minir,E quarry, dunrping area and haul road during dry wlno

Periods. using a vlaler tanker

' Drst emissions due to vehictes can be minimized by avoiding spillage from the loaded

lrucks.

' Top soil or overburden is susceptible to *ind erosion having speeds more than 5

m/sec.

' water sprinkling on the top soil and over burden dump to reduce wind erosion
a Dust calching species trke ca-<sia fislula, Bombax ceiba, Azadirchtaindica,

Nycl a n th es a rbor-tris tj s

bett development.

Psidium guajava, tecronagrandis etc will be planted as green

C.

Measurcs:
The proposed mining wifl be an open casl sentimechanised type. ln this open cast

mining the various sources of noise in the area a re attributed mainly because of vehicular
lraffic, as the rnining process does not involve any btasting, drilling etc.

a

The mitigation measures for noise are as below:

Development of green bert in the rease bourdary which acts as a barrier for noise
abatement

a The noise generating machineries willbe proptrly maintained

The workers wiri be provided wilh proper pen:onar protective Equipments (ppEs) to
minimize the occupational exposures of noise.

D. ct on Water Qrralitu and Mi tioation measu res:

There is no sejasonal or perennial hala foun,l within the lease area, so there is no

shifting of water course due to mining activities. Thr: mining activities can cause adverse

impacts due to mine drainage, siltation due to storm water & contaminated water from

lease quarry area. Water shall be used for afforestat,on, washing and domestic purposes.
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25 KLD of potab'e water will be required ftonr which 10 KLD of water wiil be required fordrinkrng & domestic purpose. 5 KLD oi, w,rter is suggested to be utirized for dust

suppression and S KLD for plantation purpose.

There is chance that during monsoon the run-off water may find access to some
of the guarries in the cluster. Therefore, it is pr:posed to keep one s Hp dieser operated
pump at each quarry site, particularly during monsoon to draw out the accumulated water
from the quarry

Mitigation measures

' Garland drains settling tank and check dam wrll be constructed along individual mining
lease area

' There will be no waste watel generated due to the mining activity. The domestic
effluents being generated wiil be discharged to soak pits through septic tank.

' The abandoned pit will be converted,to rain water storage tank and the storage rain

water stationed in the pit will be utilized for plantat;on as well as dust suppression.

E. lmpact on Veoetation and Miflgation measures:

The mining lease area of Cluster 2 mines is covered by few shrubs. The land use

pattern of the surounding area is mainly ggricultural tand. There is litfle herbaceous

vegetation and shrub vegetatlon exists within the lease hold area which will be removed

with the execution of tfie mines

Plantation of about 1361 saplings will be done along the boundary, road side and on

the existing dump area.

F. Impact on Socigecqngmic Conditions:

The proposed prolect shall have maior beneftcial and more or less negligible adverse

impacts on the following domains.
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'rtunities 
tor the local inhabitanh' 

Ih?

a. rhe projectvitt create emplovment **":::.-;"r 
about 1900

proieclrvill contribut e dtrectemploynrent 
scope for about 1900 persons for n'e

minesproiectincludingskilled'semi'skilledandun'skilled';ntworke\i

supervisory staffs, mining engineers' 
y;n95 manager' surveyors etc'

b. The proiectactivities shall create awaleness with the local people for prefening

-bE-
/

pe rm a nentservices th a n periodic al agrit:uftur al activities'

c. Furlher there will be infraslructural development in the area due to the ProPosed

project.

d. Foroccupationarhearth and safety personal protective Equipments 
(PPEs) will be

providedto the workers and regular health check up of the workers will be carned

out.

The major drainage of the area is contrituted by Dayaand Bhargavi River' There

is no seasonal narah flowing wfthin th,: lease area. The cluster area of

Golaputakhua, Duburi, Hatia and Kalinga over area of g3.156 Ha hectres

comprises of waste land. tt also do,3s not contain any features ot

archaeorogicar/rristoricar and curturar/aesthetir: importance.

Then sri Anuj Kumar Das pattnaik, ADM (Revenue), Khordha had requested the public

to give their views, comments, opinions and objections on the proposed mining of

Building stone and Road metal quanies of Golaputakhua, Duburi, Hatia and Kalinga

Hillocks.

rhe views expressed by various speakers on the proposed proJect are as fortows:

1. sri Madhusudan patarsingh, Nijigarh. Tapang:- sri patarsingh wercome al|

present in the public hearing meeting. He expres:;ed that everybody is anxious to

know about starting / resuming of mining operation because their tivelihood depend

mostly on mining of minor minerals apart from agri:ultural works. Besides that they

also depend on crushers for livelihood, which have been badly affected due to non-
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.perations of mines. l{e expressed. rurrher as folrot,'a. They are seeing a ray ofhope as the pubric hearing meeting is organised as a positive srep towardsapproval of mining proposars in thr: area. Therefore, they wercome projectproposals of mining of Gorapurkhua - Duburi, Hatia - Kalinga Hirocks stone quarry

(cluster-ll) of shree Jagannath Tempre Adminisrration, puri and on the other hand
he put forth the eleven points demands f,rr perusat and fulfilling them before District
Administration of Khordha. rn this regard he read over and handed over a
representation having eleven points of demands to Additional District Magistrate,
Khordha' He arso demanded to form a viilage committee and coordination
committee consisting of District Administra;ion and other departnents to resolve all
issues / demands raised in the representation.

sri Kedar chandra Narendra, chhatrama, Nandapur Grama panchayat :- sri
Narendra expressed that sarpanch of Nardapur Gramapanchayat has given a
representation which was read out by hinr in the meeting. He wercome afl present in
the meeting . He further,expressed as forovr,s. There is neither any inigated crop
lands nor any rarge industry which courd give emproyment to rocar viflagers for their
economicar support to their famiry members. peopre have faced rots of hardship
due to closing down of mines. Now, opponunitfes have come for which they
welcome and support proposed mining activities, which wiil give emproyment to
local people for livelihood. He also requested to permit crushers for utilizatjon of
minerals properly. He handed over a repres:ntation to the Additional District
Magistrate

3' sri prafuila Kumar Darei, presidentZirta parisharr Khordha Nandapur:- sri Datei
expressed that shree Lorc Jagannath had listened their prayer and has blessed this
occasion of public hearing meeting. He expressed his thanks to District Adminisbation,

Mine Lease holcJers, state Pollulion control Board, odisha and others for organising

the meeling He specilically requeslerl -Qhree Jagannath Temple Adnrjnistration, puri

2.
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Dstrict Admi,:israaon to lieep rhe:r comntilmenE ntade during public hearing'

J
ihere r,.l;i be aoverse rmpaci on en\ltcnrrenl ciue lo blasting and mining operator\

He arso requesled lo hand over minil4 area lo nrining lease holders after props;

survey in Dresence of neaOy larrC crrneis for proper dentarcation Of mining losses

area. He demancjed ilrai locing of minezl resources of Shree Jagannath Temple

A.dmrnstrabon by cutsi6e mafia shculd be r;topped. He also requestd to lake steps to

check cracks in nearby houses dunng dnlli.rg and blasting operation in the mines' He

also requesled Drslrict Auihonh to take st€ps to givc enrploynlent to local people otl

piorrty basis in crushers and local induslnes.

4. Sri Susanta Pahantasingh, Nljigarh, Taoang :- Srl Pahanloslngh expressed his

gratrtude lo Drstnct Admrnstratron of Khordha lor conducting public lrearing

successfully and they are made happy afler a long naiting. He told that the poople of

six lo seven districts eam their livelthood from these mining activities. He demanded

lhat [4ain road rn Tapang panchayat approaclring National l-liglrway should havc a

proper crushing at Tapang chhak in existing National Highway.

5. Sri Prakash Chandra Samantray, Nandapur :- Sri Samantray expressed his

respect to all dignitaries of District Adnrinistration, Shree Jagannath Temple

Administration, State Pollution Control Board, Police Adminlstration and other

respectful persons present in the public hearing meeting. He stated that, this public

hearing meeting is a welcoming step towards Environmental clearance of the

proposed mining project. He told that major land belong to Shree Jagannath Temple

Adrninistration of Tapanga and Jhinkjhari villages where crushers have been

established and requested to District Administration, Shree Jagannath Temple

Administration and State Pollution Control Board to resolve this issues so that persons

depending their livelihood on these industries can earn their livelihood from this. He

also requested District Administration to facilitale smooth running of crusher units in

the area. He requested to resolve issues relating to economic aspects / ambiguities
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involved in valuation of minor miner.als by constituting a committee under sub-

collector' Khordha with members from other departments and representatives from

crusher associations. He once more requested to constitute this co-ordination

commiftee to resolve all this issues / maflers of these areas all time to come.

After the deliberation were made by trre public the summary of the views with

concernsofthePublicwith Minutesofthgpublichearing meeting were readoutin

Odia Language by the Regiopat Oflicer ol lre State Pollution Control Board, O<lisha,

Bhubaneswar.

The project proponent was invited to offe,'their views on the issues raised by the

public. fhen Deputy Administrator of Lord Shree Jagannath Temple Administration,

Puri and their Environment consultant place,J their views replying to the issues raised

by the publlc.

The summary of the views and concerns of the public and the commitment made by

the project proponent in Odia language and English language are annexed as

Annexure-lll & lV, respectively.

Five numbers of representations have beerr received during the public hearing

meeting which are annexed herewith as Annexure-V.

At the closing of the meetlng Additional District Magistrate, Khordha thanked the

Public for their patient hearing and their Parti:ipation in the deliberations and for

concluding the meeting in a peaceful manner.

The video recording of the entire proceeding of the meeting is placed herewith.

Finally the meeting ended with a Vote of thanl:s to the chair and all participants

present inthd meeting. '

Dr.Binod Blharl Dash, Regional Otficer
Regional Olfice of Stale pollution

Control Board, Odisha, Bhubaneswar

tirlAnuf Pattnaik
Addltlonal Magistrate
(Revan ,D Khordha
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q ANNEXURE. et

Yoltrs villagers

I - 'P' n (, r: l1 rr,< o{ ci ( o,/al/\ c't-5 c'-

2 t) ll ) !,.t,(

S

The Collector
KlrLrrda

liytr Request iur carrcclatron of lease of Drrburi rrew Building $tone q(larry over

2 72 l'lA rn village Nijagada Tapartga [ry Sri Sukanta Kumar Biswal

We ttre viilagers of MalipacJa, Kampur Gramapdflchayat, Tahasil-Khurda, Dist-

;r,lrurcla pray your lronour to corrsider the following facts for your sympathetic orders'

1rs seep tlrat the above quarry has beerr <Jug for above 100 meters which violates

rlre terrrrs arrcl conditions of rnineral nrining rules. ,lt ls obligatory to dig or-rly six

rieters oi the quarry but the previous lease hdlders dug about'one hundred meters'

'l-here v.,ere lruge cultivated larTds near by tlre quarry. The walls of tlre houses of our'

'.,rllages lrave bee.tr cracked due to the blasting of stone quarries' T.he pollutton of.our

area has been polluted for tl'ris reason. Tlre upcorning lease hoider which going to

take this quarry on lease has obtained Environmerrt Clearance cdrtificate from

l\4irristry of Environment, Forest and Climate Change, (issued by the State

E rrvi ro nrlent lm pact Assessment Authority(SE IAA), OOisnal copy enclosed

It is to ipfornr you that at the time of public hearing by the District

Adnrinistration & shri Jagannath Temple Administration, Puri traf-b not infornteci the

vrllagers of N4alipada Thouglr the quarry is situated aJ.the Niligada Tapanga [i/louza'

rt rs very nearest to the viilage - tvraripada and affects the curtivated land of village

It4alrpada

\ /e, therefore, pray your honour to confirm our demands syrnpatlretically and

not grve lease.to Shri SLrkanta Kumar Biswal in order to safe our life as well as

cultivated land of farmers and houses of villagers' I

lf any steps lras not been taken within coming one month' then we all villagers

nlay constrain to #opt the way of revolution sir, we request your goodself a strong

and honest officer to take necessary steps in ilris regard, lsrngving the fear arrd

anxiety fronr ilre rninds of in.ocent viilagers, to make safety and security of life artcj

properlies of the villagers to create atnrospl'rere of happy ancl peac€ illrtj to give

oppor.tunities to villagers to lead lrcalttry life for whicl.r we will be obliged to yotr

Ti.arikrng yoU,

t',
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MLA' Khorda, /s'p. Khorda/ sub-coilector, Khorcla/Tahasirdar, Khorda)llcSadar Talran, Khorda/llC,Jankia/Clrairman, State polution 
ContrcrB6ard/Chairman, State Human Rlgltts Commission/Chief Tempte.

Administrator, shri Jagannath iempre Acrministration, puri.
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Letter No. 95IJNM I KH/22

To

AxrsruR E. sd.73
TYPED COPY

Dated :25.01.2022

The Collector & District Magistate,

Khordha,

Sub :- Regarding reconsideration of Lease of Duburi New Building stone quarry
over 2721I A in village Nijigada Tapang under Khordha Tahasil.

Dear Sir,

I am enclosing herewith the prayer petition of villagers of Nijigada Tapang
and Malipada, which is self-explanatory. The bereaved farnilies have been
suftbring a lot since long. Their anger may lead to agitation and strike etc. The
wrong digging done by the then lease holder is the curse for the villagers. The
houses of the villagers are severely cracked & sometimes destroyed due to the
blasting of explosives. The Environment is very much polruted by carrying of
tones of stone by the heavy lorries in as broad day light. The cultivated land is
also getting polluted & its fertility also. on the other-hand they have lost their
cultivation, which is of their main earning source lbr their livelihood. Indeed it
has big impact. As a result every-one is disappointed by the decision of the
authorities fbr giving lease to else.

Hence, I would request you to kindly reconsider the case and entrust a

Senior District Level Officer to look into the matter so that the allegations made
by the villagers can be resolved.

Hopeful fbr a fruitful consensus at your end for the public welfare

Thanking you,

Sd/- Jtyotindra Nath Mirra,

M.L.A., Khordha.
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i I'r r rtlr.i t\!i .\i lirstrl(t tr,l.iglfirdtlj,

r,,;rr.. rir.i.rrcJrrrU calrcellatrorr of lease of Duburi New Bullding Stone quarry over 272llh tn villagt Nrjigarir
'I .,i);lnl; urrorr Khordha Tahasll .

S:r.

I'rn etrciosing hereu,ith the prayer petition of villagers of Nijigada lapang and Malipada, urhich is self

(.rplanatory.. The bereaved families have been suf{ering a lot since long. Therr anger rnay lead to agitation &

srrrke erc. The wrong digging done by the then lease holders is the course for the villagers' ln thit hill the

,'rrnrng mafia (auction holder) are breaking the stone using modern technology and nrachlnes to earn heavy

amot,nt of money, investirrg less tlme and less expenditure. They are causing blasting using more detonators

at a tirne it cr{?ates high pitch sound with quake in every day, Villagers said , this explosion made 7 to I times

iin rnorning, noon and eveningl and it has no schedule time llmit, The house of the villagers are severely

cracked and sometimes destroyed due to the blasting of exptoslves. Oue to such blasting all the villagers are

under yrressure due to heavy and high decibcl of sound mainly the baris, heart patient and conceived wornerl

are facing pain.

The envrronrnent is very nruch polluted by carrying of tones of stone by the heavy Lorries in abroad day

irght. The cultivated land is also g,etting polluted & it's f ertility also. On the other hand they have tost their

cul:rvation, which is of their main earning source for tlreir livelihood. ln decd it has big impact' As a result

cveryone is disappointed by the decision of the authorities ior giving lease to else'

lJence, I would request you to kindly cancel the lease of Duburi New building stone quarry over

272HA in village Nijigada TaPang'

Hopef ul for a fruitful consensus at your end for the public welfare'

fhankirtg You-

..!Qrot,-Lt o$-^rLw-o

copy to the sub-collector, khordha / Superintendent of police, khordha / chairman' Human Rights

comrnission, Bhubaneswar/chairrnan, NGT/ Chief Temple Administrat'or'JagannathTemple office' Puri/

Tahasildar, Khordha/ l.l.c. Khordha sadar, Khordha/ l'l'c' Jankia' for lnformation and necessary actlon'

True CoPY
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Sono-li So,hoo
State Spokeperson
BHARATIYA JANATA PARTY
Odish.a. Pradesh

TyPE uP7

Mob:9437788037
8249349467

Emall : socialorg. sonall@ mall. com

To

Ref. No. Date : 28.07.2O22

The Collector and District Magistate

Khordha.

Sub :- Regarding cancellation of lease of Duburi New Building Stone Quary over 272 HA in village

Nijigarh Tapang under Khordha Tahasil.

Sir,

I am enclosing herewith the prayer petition of villagers of Nijigada Tapanga and Malipada,

which is self explanutory. The bereaved families have been suffering a lot since long. Their anger may

lead to agitation and strike etc. The wrong digging done by the then lease holders is the course for the

villagerslln this hill the mining mafia (auction holder) are breaking the stone using modem technology

and machines to earn heavy amount of money, investing less time and less expenditure. They are

causing blasting using more detonators at a time it creates high pitch sound with quake in every day.

VillagJrs said,-this Jxploision made 7 to 8 times ( in morning, noon and evening) and it has no

schedule time limit. The house of the villagers are severely cracked and sometimes destroyed due to

the blasting of explosives. Due to such blasting all the villagers are under pressure due to heavy and

high decibJlof sound mainly the basis, heart patient and conceived women are facing pain.

The environment its very much polluted by carrying of tones of stone by the heavy lorries in

abroad day light. The cultivate-d land is also getting polluted & its fertility also. On the other hand they

have lost iheir cultivation, which is of their main earning source for their livelihood. Indeed it has big

impact. As a result everyone is disappointed by the decision of the authorities for giving lease to else.

Hence, I would request you to kindly cancel the lease of Duburi New Building stone quaffy over

272HA in village Nijigarh TaPang.

Hopeful for a fruitful consensus at your end for the public welfare.

Thanking you.

gffi,,#".o
Copy to the Sub-Collector, Khordha/ Superintendent of Police, Khordha, Chairman, Human Rights

Commission, Bhubaneswar / Chairman NcT / Chief Temple Administrative, Jagannath Temple

Office, puri / Tahasildar, Khordha , IlC-Khordha Sadar, Khordha, IIC- Jankia , for information and

necessary action.

Plot No.765 I 4536,Mukunda Prasad, Khordha, odisha -752057
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OFFICE OF TFIE
KANPUR GRAM PANCHAYAT

Estd.- 19 6+
At- , P.O.- Mali ada, Dist- Khurda-75201 8

Ref No.645

To

The Collector & District Magistrate,

Khorda

Date: 27.01.2022

Sub:- Regarding cancellation of lease of Duburi New Building Stone Quarry over 2.71

Ha in village Nigigarh Tapang under Khorda Tahasil

Sir,

I'm enclosing herewith the prayer petition of villagers of Nigigada Tapang and Malipada,
which is self explanatory. The bereaved families have been suffering a lot since long.
Their anger may lead to agitation& strike etc. The wrong digging done by the then lease

holders is the course for the villagers. In this hill tho mining mafia (auction holder) are

breaking the stone using modern technology and machines to earn healy amount of
money investing less time and less expenditure. They are causing blasting using more
detonators at a time.It creates high pitch sound with quake in every day. Villagers said,

this explosion made 7 to 8 times in morning noon a.nd evening and it has no schedule

time limit. The house of the village are seriously cracked and sometimes destroyed due to
blasting of explosives. Due to such blasting all the 'villagers are under pressure due to
heavy and high decibel of sound mainly the babies, heart patient and conceived women
are facingpain. The environment is very much polluted by carrying of tones of stone by
the heavy carrier in a broad day light. The cultivated land is also getting polluted & it's
fertility also. On the other hand they have lost their cultivation which is of their main
carining source for their livelihood Indeed it has big impact. As a result everyone is
disappointed by the decision of the authorities for giving lease to else. Hence, I would
request you to kindly cancel the lease of Duburi New Building Stone Quarry over 2.71

Ha in village Nijigada Tapang.

Hopeful for a fruitful consensus at your end for the public welfare.

Thanking you sd/-

27 .01.2022 Sukanta Kumar Sethi

Malipada, Khorda Sarpanch, Kanpur, Gram Panchayat
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.:fillc GoPY Attesteo



?7-6
Scrr taa

I

i.
.rt
,Ir

i
l

t

I
t.

L\.'i:,,,.*
t

,l

I
t.

ra\

a
'r

I

t





PJ3n4.10:31'PM

3^;x;?,t=.,

(86) WhatsApp

r*+g)EI):x
n

42 of 49

ht@s://web.whatsapp.com u'l



12flt24,10:32PM (86) WhatsApp go
xt^ Suryakant

Today at2292
r*+gEr):

)

45 ot 49

htbs: /Areb.whatsapp.com 111



Ql3n4,1b:32FM (86) WhatsApp

t-,#:L, r*Tgts):x
g1

:l

47 ot 49

htbs/ rcb.urttaGapp.com 1t1



12/3124,10:32 PM (86) WhatsApp

U,,#:::,.,
(\*+eEr)igz

, J.*.._.,

"tk 
: .1!.i,:

' 't; ,it .

-s*lis,

48 ot 49

hths:lAreb.whatsapp.com 1/1



1213124,1b:33 PM (86) WhatsApp

t Suryakant

f*", 
at22fl2

er*TCEr)t13

49 of 49

llD6r/u,€b.trrhaGapp.co{n 111



4

' I l.

.1 .l\ /.

t
m
.c:

t



effi24,l0:25 PM (E6)WhabApp

t Suryakant

:*Y 
,,t?2n2

r*+0ts)tg5

18 of 49

trttss://web.wtptsapp.oorn 1t1



I -r
I !

trr E*;-- 1ia .r? i' (,
'*q {*.''.1l];:1

. r: t ,,.'..,
..:'',,{X. .1

-:l
rJ-

I

$
fr-

( lr..'.,: f-
1 + 's L

'ii
dr
?

;t a

t:, \*

ii;xq
t
I

:
'{:r
:!i

r{ It

,
\

t,
-.i-\

a

\
t

j"



12t{24,1O:28PM (85) WtratsApp

t Suryakant

rutsy at2n2
,

r*+eE),1I7

23 of 49

trttss://web.s'hatsapp.oorn 111





P

00
-o

-{.^

/

I

I
I

\
.t!
.l

I

I
i
,i

:

:

,
t
I
a

,J

;.\i
f,,,s
.$t,f
l.

;'*
,I
$

ii '\

/ ttt
r,l .;lt 

,

t
l

*-?,
I, ')

A. l'!r
t'.

t.

!

1t
'l
ri r'



-t
t--

\\-\.( ".

J ,er.. rar\

: ^-,{
\{

I

I
1'

-.r,t,

jr ' ,rt:, ...
\ '' 'i Y-r-t

..l'"'' ,

,i

'-f

t

I

1'n^ -'-

.i:

,.31.,--,

.,, i . -..

I

$v

r',,,

,

1.

t'

n.

t
'e
,11J ,.? -,:.a

,,.:1..*li, r
h*qil9 q

-.}-

:I
''"A

t-
-,ffi-, . ! -, l:r-.

.-'-: I _t :'
-1 -

-J

$='g*"r*

*rf+-qff
--_#.

G*j-'*
a

t:

qt

,n-a- -.n :

t
o 

-1*talr<:-:; l*'ry .-: a E.

--:a@ '.J
tf ..'$q-..4 'i r

t

-*<i-t
t4,.

t
\

t

6lo

.-]t^..+

t
:.',<--'1{ -



1?frt24,10:30FM (E6) WhatsApp ,.t Suryakant

Today *znz
I

r*+9ts): x
g

37 ot 49

l@s:rrw€b.srtrabapp.corn 1t1



12Rn4, 'lO:29 PM (86) !.YhatsApp

3 Suryakant

Today at22:OZ
c\*+e)ts):x qz

30 of49

htbs:/Arcb.whatsapp.com lt1



1?I3n4,10:29 PM (86) VJhatsApp , 
,,

r*T0ts):t Suryakant

Today at22:Q2

{
Xg3

\

32 ot 49

trths //web-whatsapp. com 111



1?/3124,'1O.31 PM (86) lVhatsApp
- 21 ',.

3" Suryrakant

Today at22:OZ
,t

r*IgEI):
4u

38 of 49

htSs:lAreb.whatsapp.com 111



L

.Y'

. 1
7.
if

r
:L

.irt?
.1

1
tir Pr'

F
;. I

q5

,.Y
rt



--\



12t3t24,10':24 PM (86) WhatsApp

e Suryakant

Today at 22:OO
i*+0ts): q?J

i
',; 1, .i:t - .:

t:

t,

brr;

13 of49

https ://web.whatsapp. com 1t1



12fin4,Jo:2sFM
(86) \t\lhatsApp

"l}
Suryakant

Today at 22:01
(\*Igts): w{

e

15 of49

,.*l

s.

trttss:/Apsb.whatsapp. corn
111



-q9-
AT{NEXURE. ?

THE SAMBAD

Reel gets fatal! Odisha youth dies while rescuing girl at

picturesque Nijigarh Tapang

byPriya Ranian Swain updated 06 Oct 2023 2L:37 IST

Bhubaneswar: A Zl-year-old youth reportedly drowned in an

abandoned stone quarry in Nijigarh Tapang area of Odisha's

Khurda district today.

The deceased has been identified as Ashutos Behera of CDA Sector

L3 area in Cuttack city.



ln
a

The incident took place when Ashutos along with his female friend and four

others visited the abandoned stone quarry in the morning sources said.

Ashutos'female friend fell into the rainwater-filled quarry after she slipped

her feet while shooting a reel for her social media account.

ln order to save his female friend from drowning Ashutos jumped into the

quarry. The 2l-year-old drowned but his female friend, somehow, managed

to come out of the quarry, sources added.

On being informed, the police along with Fire Brigade and ODRAF personnel

launched an operation and fished outAshutos'body in the afternoon.

"The incident occurred when Ashutos along with five of his friends, including

three girls, visited the abandoned quarry in the morning. We are conducting

a probe to find out details regarding the circumstances that led to the

drowning incident. We have informed the incidentto his familyi said Khurda

Sadar Police IIC Kanhu Charan Swain.

Notably, the abandoned quarry with its blue water and vertical cliffs looks

like a picturesque foreign location.

The Khurda district administration had declared the quarry, locally known
as Hatia Mundia, a prohibited area for people in September; 2020.
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ANNEXURE. \-h
ENGLISH TRANSLATION

Khurda: 16.7.2024: The incident of a young man's body being submerged

in the stone quarry of Mahaprabhu Shri Jagannath located in Tapang,
Khurda Tehsil for 5 days has created a stir and what is more shocking is
that the depth of the earth is about 200 feet due to the mining. This type of
mine, located few kilometers away from N:rtional Highway No. 16, is a
kind of Yama Dwara. Although efforts have been started by the
administration to stop it, a Yama Dwara has been made in another mine
named after Mahaprabhu. As of now, this nrine has been dug about 100

feet below the soil. If the excavation continues in this speed, it will not be

too late to unleash another death knell in the T'apang area.

According to the data, the name of this mine is Duburi New
Building Stone Quarry. Which is leased on a total land of 2.720 Ha of
Khata No. 8l2ll7 Plot No. 144 under Nijigarh Tapang area. The important
thing is that in 2021 environmental clearance has been given by SEIAA for
mining of this mine. Consent to operate has been granted. Earlier, this
mine was being mined in secret. Now after the lease, the mining process in
the concerned area is getting more intense.

The people of the local Niigah Tapzurg and Malipada villages
protested against the mining. Due to this mining, farming operations are

disrupted, water is polluted due to stone blastrng and people's houses are

also damaged due to such blasting. The villagers wrote a complaint to the

District Collector. The district administration suppressed all the

complaints. The above matter was also gone to the High Court. The case

was dismissed in the High Court. This mine has been leased out again.

According to the villagers, about 100 fbet of this mine has been

excavated from the soil level. The villagers have expressed fear that the

way this mine is being mined, another Yirffia Dwara like Tapang

Badasaunli will be built in a few days. In Tapang area Hatimundia and

Tanguri in Tanguri Mundia, Badasaunli-1, Badasaunli-2, Kalinga Mundia
are four huge ditches. If the condition of Duburi will be the same, then it is
expected to be the fifth threat.
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I lrc ('ollcr-:tor. l..hurrlir. Otlishtt

Su[r:- Ilcgarcling dcstnrction ol cultivation anrl agriotrlturnl land lilr lttirting

irr l)uhtrri Nelv lltrilding Stonc Mine, Nizgarh'l'apang Motlz'a'

Srt

Wu. the fanners of Malipada village under Kanpur Panchayat'

hu:rc[r], intbrrl you in rvriting that the Duburi Stone Mile is located in the

nritltllc oI ottr agrictrltural land. We have repeateclly inlbnned you in thc

past about tlie cotnplete destruction of cultivation due to rnining' We havc

no other meatls of livelihooci other thatt fanning. To protect our life and

lii,clihood. we had coniplainod to you in rvriting on 25'01'2027' Not onlv

that, to protect our agt icultural land ltont the mining tnafia, rve also

approached the l{on',blc High court ol orissa (case No- wP(c)

N0,8644/2 [[I).Wtrile the case was pentling before the High Court" it has

shocked and saddened us that the work order for mining was issued in the

7'ear 2023, under the pressure of the mining mafia or for any other personal

gain, by kicking the poor peasant farmer iu the stomach'

on 07.07.2018, the tender for the auction of Duburi hill was isstred

arrcl rve filed the case in the Hon',ble l{igh court in2022. But ltorv rvas the

rvork order issned for the said mine tn 2023 u'hile the case rvas going on?

we have about 100 acres of agricultural land around Duburi' wc are

depenclent on this agricultttre fbr abottt ntore than 5000 farmers' Due to the

e ritlosives ttsed {br mining, large Stones lrave been tluorvn itr ottr lrurd and

tlrc crops and agricultural ltrnd have been destroyed. 'flte rttal'ia is 'ligging

ntines much cieeper thau the lcgal lirnit (aror'urd 200 teet instcad ot' 6

llcrcrs). ,uvliiolr is clrying up the grounclrvltter. cattsitlg crops to drv ttp"
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FOR]VI OFVAKALATNAMA

IN THE COT,IRT OF NATIONAL GREEN TRIBUNAL,

(EASTERN ZONE BENCII), KOLKATA

o.A. NO. OF 2025 -EZ

Between

Manoranjan Kalas & 3 Others

Versus

Union of India & Others Opp. Party(s)

Know all men by these presents, that by this Vakalatnama

I/ We 1. Manoranian Kalas.2. Bhabari Charan Rata 3. Maneuli Kalas,4.
Sailesh Kalas- All are resident of Mal A. P.O.- Mal S-- .Iankia Dist-inada- P
Khurda.All Appellant/ Respondent/ Petitioner/ Opposite Paffy in the aforesaid

Writ/ Revision/ Appeal Case/ do hereby appoint and retain, IVI/s-SASWATA
PATTNAIK, Enrl. No 0-173111994, Mob. No.9338333313, Miss. SHREYA
PATNAIK, E n rl.N o. 0-335 12023, Mob. No.7008 2369 60.

Advocate(s).to appear for me / us, in the above case and to conduct and prosecute (or
defend) the same and all proceedings that may be taken in respect of any application connected

with the szune, or any decree or order passed there in including all applications for return of
documents or receipt of any moneys that may payable to me us in the said case and also in
application for review in appeals under Orissa High Court Order and in applications for leave

to Supreme Court. 17 We authorize my/our advocate(s) to admit any compromise lawfully
entered in the said case.

Dated:]O.07. 2025
Received from the executants (s)

satisfied and accepted as I hold
no brief for the other side.

Advocate

*
-8
&

Petitioners

Accepted as above

Advocate

as above
Advocate

as above

Accepted as above
Advocate

A^ br.,? o4e44r{^ln

(Yo, 
3, /i' t<pL--lrl)

-J*Ls4 k*/"*

"r) l$t"gr
3o. o7-2ozg

!,{ D i,"

Accepted as above Accepted as above EXECUTANTA(S)


